
1)IRECTORATE(〕 ENERAI´ 0「 FOREIGN TRAI)E
(DES― II SECTION)

DRA「T MINIJrrES OF TIIE NORMS COMMIri、 ■・EE―H
MEErI、ING No.13/81¨ AI」 C2/20181)Al・ EI)27,o222o12

Ptease Nqte
i. Iror information of exporters, Norms

fixation/ratification of norms for Export
78 to 80, 85. Communications in rcspect
address: nc2.dgft@nic.in

Colnmittee_II handles aH cascs pcrtaining to

Products falling under ITC(IIS)Chaptcr 72 to 76,

I of cascs/pertaining tO lヽ c)― H may bc scnt tO cinail

ii' In certain cascs the dccision o1'the Norrns Committee rcfers to thc l{ecommcndations/
observations/ I)eficicncics rcceivcd from the concerned 'l-cchnical Authority. whcrcvcr
applicablc, a scanncd copy of such documcnt has becn placcd at thc end of thc Minutcs, in
running scrial ordcrs' 'l'hc conccrned firm/company may go through thc samc and rcspond
accordingly.

iii' Sirnilarly, a scanncd copy of the blank Standard Deficiency liormat, which may fincl arclcrencc in NC dccisions, has also bccn attached in thc cnd. 'l-his rnay also bc rclcrrccj to
by the conccrncd firm/company and may be rcspondcd accordingly.iv' 'fhc Norms committce has taken dccision only with rcspcct to tcchnical aspcct/wastagc

norms' whilc redeeming the applications, RAs should check that thc applicant has fulfillcdall rcquiremcnts as prcscribed in policy/procedure including those in policy circulars issucdfrom timc to tirnc or any other provisions under lr.fp/l,lBp lor IloDC.iv' whercvcr thc committcc has fixed Norms, the concerncd RA may ensurc that AA is issucc1on thc wastagcs/consumption as ratified by thc comrnittee or as pcr wastages clairncd in thcapplication, whichcvcr is less.

Meeting No' 13/81 of Norms committee-ll for the year 2018-19 hcld on 27.02.2019 undcr rhcchairmanship of Shri R'P' Goyal, Additional Director Gcneral of I.-oreign 'l'rade to considcr thc followi,gapplications for ratification of nonns in respcct of advancc authorizations under Duty lixcmption schcmc(chapter-4) of Foreign 'l'radc I'}olicy 2015-20.l'hc following members wcre prcscnt in the mccting:-

Namc & Dcsignation I)cparlrncnt

Shri S.K. Ilhatnagar, I)y. IA

Shri V.C. Agarwal, Consultant (.fEC_3)

Shri Shaish Kumar, Consultant (.ft1c_ I)
I)(〕 lf′ 1｀

Sh百 K.S.SOdhi,AD(MI〕
) MSMIう

Shri Shobhit Gupta, Dy. DGI;.|

Shri chandrakanth ltcddy MaHu,Assistant I)GI「 ′
I｀ I)C〕 If′「



′
I｀hc nlinutcs ofthe cascs discussed in thc mceting arc as bclow:―

MEETING NUMBER :13/81-AIノ C2/2018MEETING DATE:27.02.2019

l

Casc No.:2/11/81-AIノ C2/2016 Party Namc:SHARDA
MOTORINDSIプTD

4ヽcct No/1)atc:13/81-

AIノC2/2018
27.02.2019

I)cfcrred

IQ Irile

01/81/050/00217/AM17/

RLA「 ile
:05/24/040/00210/AM17/

I」 ic.No/1)ate:0510399432

11.08.2016

Decision: 'fhe Committee considered the case as per agenda and noted that final reminder was sent to

the firm and concerned RA on 18.02.2019 to submit complete set of application. However, no reply

has been received yet. The Committee decided to wait for set of application.
I

I

4ヽcct No/1)atc:13/81-

AIノC2/2018
7.02.2019

Party Name: DIAMONI)
NGINIEltRING(CH13NNAI)
PVl｀ Lノ

′
l｀ I)

Casc No.:4/7/81-AIノ C2/2018

LicoNo/1)atc:0410162483

10.11.2016
A Filc

:04/24/040/00141/AM17/:01/81/050/00381/AM19/

D*","r, rn.tommittee considered thc case as per agenda and noted that application was sent t

DpllT. flor comments on 25.02.2019. Howcver, comments have not bccn reccivcd yet' 'l'he Committe

ccidcd to wait for commcnts.

['he case stands deferred.

ithdrawn
AIノ C2/2018
7.02.2019

ect No/1)atc:13/81-Party Name : IrCI OIIN
ONNItCTORS Iノ IMI′ 1｀IED

asc No。 :8/2/81…AI」 C2/2017

Iノic.No/1)atc:1010059731

3.02.2017
RLA File

:10/24/040/00113/AM17/
HQ File

:01/81/050/00008/AM18/
da and notcd that application was sent to

Ml1t.tY flor comments and Mlrtry vide letrer oM dated 31.01 .2019 informcd tlll,:r^r,*i:il

l'hc casc is withdrawn.

脚… 脚1…………… lj j鳥よic appHc面 on tt hcy havc surrcndcrcd thc liccnscdatcd 08.10.2018 requcstcd not

RA,Cochin.Thc ColmmittCc dccided to approve withdrawal ofthc AA application under intiIIlation

Mcet No/Dttc:13/81-

ALC2/2018
7.02.2019

Party Namc : I{. R.KAI}lrl.
Iヽ41TED,

casc No.:35/17/81中

Iノ ic.No/1)atc:0310815094

.08.2017
RI″A Filc

:03/95/040/00815/AⅣ l16/
HQ IrilC

:01/81/050/00345/AM18/

Dccision: 'I'he Committee considered the case

('l'l1c-3) that reply of firm dated 2l '02'2019
pplicant to .lu.ifY th. follo*irg

as per agenda and noted

is deficient. Hcnce, the
thc obscrvations of Consultan

Committee decided to ask th



1. Lenglh of l:xport Product is shown as 13331 Km as against18000 Km shown in the

application.
2. Process shows armoring & sheathing but input for these not taken into account for material

balancing.
3. Process shows use of PVC/XLPII but import item is different.
4. Cross sectional diagram & calculations are not given.

he case stands defcrrcd.

Casc No.:5/24/81-AI」 C2/2017 Palty NamciJAIN M13TAL
ROIノ I′ ING MIIノLS

Mcet No/Datei1 3/81-

ALC2/2018
27.02.2019

Approvcd

HQ File

:01/81/050/00507んへM18/
RIノA Ifilc

:04/24/040/00194んへM18/
lノ ic.No/Datc:0410163870

05.01.2018

Decision: l'hc Commitlce considcrcd the case as per agenda and heard Shri Kamlesh Jain (Partncr) anc

Shri Jogendra Chouhan (Manager Commercial) during the personal hearing. I'he represcntatives of tht

firm submitted a letter dated 27.2.2019containing necessary clarification. As per rccommcndation o

representative of MSMIj, the Committee decided to ratify the norms as under:

ITCHS Code

78020010

3:1r:"TTi:1 --
Import quantity may be allowed as 4340.60

MT inclusive of 5.77% wastage.

Iinpol■ Itclll

l′ l,＼I)S(〕 IヽAP ISRI RAINS

2. Percentage of lcad in import item may be specified as 53o .

3. llxport consist of 1740 M I of relined lead ingots purity more than 99.97"h and 438 MT of
Antimonial lead /lead alloy ingots with lead content 987o + Antimony 2o/o.

ItA concemcd may takc suitablc conscquontial action accordingly.

6

Casc No.:49/3/81-AIノ C2/2018 Palty Namc:JINDAL SAW
LIMITED

Mcet No/Datc:13/81…

ALC2/2018
27.02.2019

Withdrawn

HQ Filc

:01/81/050/00126/AM19/

RI」A File

:05/23/040/00424/AM18/

IノicoNo/〕Datc:0510405473

31.01.2018

Decision: The Committee considered the case as per agenda and noted that CLA vide lcttcr No.

0512311651003761AM19 datcd 0i.11.2018 informed that the unutilized authorization has bccn

surrendered. Hcncc, thc Committcc decidcd to approvc withdrawal of the AA application undcr
intimation to RA.

The case is withdrawn.

Ｄソ．
館



Casc No.:50/3/81-AIノ C2/2018 Party Name:JINDAl」 SAW
I」IMITED

Mcct No/1)atc:13/81-

AIフC2/2018
27.02.2019

Deferred

HQ File

:01/81/050/00127/AM19/
I」A File

:05/23/040/00503/AM18/ 8.03.2018

IノiC.No/1)atc:0510406017

Decision: '['hc Cornmitlec considercd the case as per agenda and dccidcd to ask the applicunt to f*nirt",
I'ollowirrg inl'orrnation as per written comments givcn by Consultant ('l'l;C-3):

1 . Surface area of pipe to be coated.
2. 'fhickness of individual coatings.
3. Net content of steel in coated pipes.

'he casc stands deferred.

asc No.:46/8/81-AIノ C2/2018 Parly Namc: APn It
NDUS′ I｀IdES Iノ IMI″ I｀ED

cet No/1)ate:13/81-

AIィC2/2018
7.02.2019

Approved

HQ Filc

:01/81/050/00428/AM19/
RlノA File

:34/24/040/00398/AM18/
IノiC.No/1)atc:3410044028

.04.2018

Quantity

Decision: 'l'he Comrnittee considered the case as pcr agcnda and dccidcd to ratify the norms as pe
P-47011/435/2018-′

I｀ SW dated 22.02.2019 as bc10、 v:

聯ξ苗講群・ttΨ ITCHSCode
76061190

81041100

lnl.se- I

AlノUMINIUM
AIノ IノOY
CONDUCTOR
NIE´「 CONTENT
:1)AL
COILS/1NGOTS
:4952.500ヽ 4T

(2)MG:17.500
MT(3)SN:
17.500 MT(4)

76149 1 AIフ TIT 5000.000
000  1 BORON:5.000  1 Kilomctcr
MT(5)AL.
BORON
MAS′「 ER
AIノ lノOY2.500
MT(6)IRON:
2.500 MT(7)
AIノ CU
MAS′ I｀ER:
2.500 ⅣIT

TOTAL WT:

IInpolt ltcm

Rclcvant
AIノUMINIl」 M
(〕 ()IIノ S/1N(〕 ()′ 1｀ S

(thC WOrds
' I'lates/S hcets/Slabs'
may bc delcled)
Relcvant

76052100

MAGNI〕 SIl」 M
Rclcvant SHノ ICON
Rclcvant
AIノUMINItJM
TATANItJM 130RON

1% wastage is
allowed with
accountability
clause

2Yo wastage is

allowed with
accountability
clause

76052100

72052990

76012090

AIノUMINIUM
BORON MASTI〕 R
AIノ IノOY(8%)
Rclcvant IIt()〕N
TA131ノ l]・ I｀ 80%)

Rclcvant
AIノUMINIl」 M CU
MASTER AIノ IノOY
(50%)

ote:
5000 MTS

'I'he word 'Relevant' may

ItA concemed rnay take suitable consequential action accordingly.
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Casc No。 :47/8/81-AIノ C2/2018 Palty Namc:APAR
INDUS′ I｀ RIES Iノ IMI′ I｀ 1〕 I)

ⅣIect No/Datc:13/81-

ALC2/2018
27.02.2019

1)cfcrrcd

HQ「 ile
:01/81/050/00429/AM19/

RIノA File

:34/24/040/00388/AM18/

Iノ ic.No/1Datc:3410044026

09.04.2018

Decision: The Committee considered the case as per agenda and noted that reply of issued I)/L datcd

22.02.20i9 was scnt to DPII'I'for comments on 25.02.2019. However, Comments have not bccn

reccived yet. 'l'he Cornmittcc dccidcd to wait for commcnts.

'l'he case stands deferred.

10

Casc No.:3/8/81¨ A12C2/2018 Party Namc:IESWARI
GLOBAIノ MIETAIノ
INDUS´ I｀RI13S PRIVATE
Iノ IMI′ I｀ 1〕D.

Mect No/Datc:13/8ト

ALC2/2018
27.02.2019

Withdrawn

HQ File

:01/81/050/00385/ノ Mヽ19/
RIノA「 ile

:07/24/040/00004/AM19/

〔ノic.No/1)atc:0710113108

12.04.2018

Decision: The Committee considered the case as per agenda and letter dated 26.2.2019 of the parly

requesting to withdraw the application for ratification of norms grounds that their case is covercd undcr

PN 64 dated 27.12.2018 and is eligible for repeat of 07101110004 dated 19.01 .2017. Ilence, thc

Committee decided to allow withdrawal of the case under intimation to RA.

The case is withdrawn.

Casc No。 :45/8/81-AIノC2/2018 Pany Nalllc:I]Iノ l〕CS′ I｀ 1〕 I〕 Iノ

PROCItSSING INDUS′ I｀ RH〕 S

4ヽect No/1)atc:13/81-

AlノC2/2018
27.02.2019

Dcferrcd

HQ「 ilC
:01/81/050/00427/AM19/

RIノA「 ile
:34/24/040/00009/AM19/

Iノ icoNo/1)atc:3410044093

26.04。2018

MommitteeconsideredthecaSeaSperagendaandnotedapplicationwaSsenttoDIIIfor
comments on 2 1.12.2018. However, Comments have not been received yet. The Committee decidcd to

wait for comments.

The case stands deferred.

12

Casc No.:21/8/81-AIノ C2/2018 Party Namc:NATIONAI」
STI〕 ItIノ AND AGR()
INDUS′ FRIES LIIИ I′「

IうD

Mect No/Datc:13/81-

AIノC2/2018
27.02.2019

Withdrawn

HQ Filc

:01/81/050/00403/AM19/

RI」A「 ile

:56/24/040/00003/AM19/

Iノ ic.No/1)atc:5610005391

01.05.2018

n*"*r, f f" Commitlce considcred the case as per agenda and noted that thefinn vide cmail

dt.l8.0 l.Z0l9 has infonncd that license has been surrcndered. 'l'hc Cornmittee decidcd to approvc thc

request for withdrawal of the casc under intimation to RA.

Casc is withdrawn

" 3UP
6(F〔

dF(
leFCe
^ 1ヽピ



asc lNo.:22/8/81-AIノ C2/2018 Name:NATIONAlノ
′
I｀ 131う Iノ AND AGRO
INDUS′ I｀ RIIES Iノ IMI′ I｀ 1〕D

Ⅳleet No/1)ate:13/81-

IノC2/2018
7.02.2019

Withdrawn

HQ Filc

:01/81/050/00404/AM19/
RIノA「 ile
:56/24/040/00004/AⅣ119/

Iノ ic.No/1)atc:5610005390

01.05.2018
Decision 'l'he Commitlee considered the casc as per agenda and notcd firm
informcd that license has been surrendcred. fhc Committce decidcd to

vide cmail dt.18.01.201

approvc thc request fl
withdrawal of thc casc under intimation to RA.

asc is withdrawn.

asc lNo.:23/8/81-AIノ (〕2/2018 alty Namc:NAT10NAIノ

TI〕 EIノ AND AGRO
INDUS′ I｀ RIES IノIMH｀ED

Mcct No/1)atc:13/81¨

Iノ (〕2/2018

7.02.2019
HQ File

:01/81/050/00405/AM19/
RIノA「 ilc
:56/24/040/00002/AM19/

ic.No/1)ate:5610005389

01.05.2018

and notcd that DL was issued to th
llowevcr, rcply has not been receive

Dccision: 'l'he commitlee considered the case as per agenda
applicant on 01 .01.2019 followed by a reminder on 25.02.2019.
yct. I{ence, the Committee decided to defer the case.

'hc casc stands deferrcd.

Casc No. : 5 I /8/tl 1-ALC zl}}t$ Party Namc:GOIノ DS・「 ONE
INFRATECH Iノ IMITED

cct lヽ o/1)atc:13/81-

AIノC2/2018
27.02.2019

HQ File

:01/81/050/00433/AM19/ :09/24/040/00647/AM18/
ノA File Iノ ic.No/1Datc:0910066232

15.05.2018

lcred the casこ as per agenda and dccided tO seek frOna the applicantDccision:′ I｀he Cornmittec cOnsic

furnish fO110wing information as advised by Consuhant(TIEC-1)fOr cxaminatiOn ofthc case:

l. Net content of silicon rubber compound in export product.
2. Weight of each export product.
3. Stage wise o/o wastage claimed.

fhe case stands deferred.

Casc No. : 50/8/8 1 -ALC Z l20lt] Party Namc:ヽ 41tW
LECTRICAlノ S LTD.

cet No/1)atc:13/81-

IノC2/2018
7.02.2019

IQ Ifile

:01/81/050/00432/AM19/ :34/24/040/00040/AN419/
icoNo/1)atc:3410044153

17.05.2018
cision: 'l'hc Cornrnitlcc considcrcd thc case as per agenda and

by DPII'| vidc thcir
decided to fix the following ad-h

〕:Iり:128191Cr 
V`ritten cOlnrncnts given Icttcr P_47011/10/2019_1｀ Sw datcd

7409190o 74031100 1.02 Kg/Kg content
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Casc No.:45/12/81-

AIノC2/2018

Party Namc:JAIN ME′「 AI_′

ROIJI_ノ ING MIIノ lノ S

Mect No/1)ate:13/81-

ALC2/2018
27.02.2019

Approved

HQ File

:01/81/050/00683/AM19/

RLA File

:04/24/040/00047/AM19/

LicoNo/Datc:0410164362

25.05。 2018

Decision:'l'he Cornmittcc considered the casc as per agenda and heard Shri Kamlesh Jain (Partner) and

Shri Jogendra Chouhan (Manager Commercial) during the personal hearing. 'l'he representatives of thc

firm submitted a letter dated 21.2.2019containing necessary clarification. As per recommcndation of

representative of MSMII, the Cornmittee decided to ratify the norms as under:

1.

I・ 1｀CHS Codc

78020010

Import ltem

I′ I〕AD SCRAPISRI RAINS

Quantity recommended

Import quantity may bc allowcd as 4340.60

M'l' inclusive of 5.77% wastage .

12. I'"....rtage of lead in import item may be specified as 53" .

[. E*port consist of 1740 M'l' of refincd lead ingots purity morc than 99.97"/" and 438 M'I' of

lAnti*unial lead /lead alloy ingots with lead content 98%o + Antim<>ny 2"h.

I

lRn ,on.crncd may takc suitablc conscqucntial action accordingly.

Mcet No/Datc:13/81…

ALC2/2018
27.02.2019

Party Name:R.Iノ 。STEEIコS&
I]NERGY IノTD.

asc No.:114/5/81-

I′C2/2018

Iノ ic.No/1)atc:0310821485

06.06.2018
RI」A File

:03/95/040/01103/AM18/
HQ「 ilC
101/81/050/00322/ANl19/

D".trt""r Tlr" Commitlee considercd the case as per agenda and noted the observations of

representative of MoS vide LJ.O.No.2(14)12018-TD dated 07.02.2019. I{ence, the Committee decided

seek from the firmthe following information:

1. Chemical composition of the item of export.

Z. Chemical composition of Silico Manganese/Manganese metal to be imported.

3. 'l'o clarify thc nurnber of import items.

hc case stands dclcrrcd.



Casc No.:137/5/81-

IノC2/2018
Party Name:TATA
INTIERNATIONAL LIヽ 41TED

ect No/1)ate:13/81-

AIノC2/2018
27.02.2019

HQ File

:01/81/050/00345/AⅣl19/

RLノA「 ilc
:02/24/040/00035/AM19/

Iノ ic.No/1)ate:0210208492

8.06.2018

lered thc caζ)ccision:′
I｀hc cOrnmittec consic

7011/389/2018/′
「 SW dated 08.02.2019 infOrmed that thc case does not pcltains tO it. I― Iowever,On t

mcndation of cOnsultant(TEC-3),the COmmittee decided tO flx thc fO110wing ad_hOc nOrms:

Rccommendcd

Quantity
Componcnt of
Irlectrolytic
I'urnancc for
Alurninium Smclter
(Copper Collcctor
Ilar containing226
M I' of Copper
Bar/Rod)

2000.00o M.″ I｀

from Import item dcscription.

ltA conccrned may take suitable conscquential action accordingly.

No。 :140/5/81- P arty Name :l'lrCfNO'l'ltA K
GINEERS

Mcct No/1)atc:13/81-

LC2/2018
7.02.2019

Approved

HQ File

:01/81/050/00348/AM19/
RIノ A Filc

:31/83/040/00037/AⅣ119/

Iノ iC.No/1)atc:3110067076

09.06.2018

7304391

9

7304391

9

ccision:'I'hc comrnittee considered the .ur.-ip.ir,g.rdu
norms as per rccommendation of consultant('l-lrc-3):

ImpOrt ltcm

CAR130N STI]I]Iン sI:AMIフ I]Ss PIPI〕 s AS PI]R AP15(〕T
OD 128 X 15.50 MM TIIK GRADI]Iノ _80D-10(682.00

14妥]|:3に
JTEEt S百AMELζ J11,Ёs AS PI]良 AP1 5Ci｀

9

91215,x ll～軍イ丁IIK 9Rハ I,F〕 Iィー10D-10(900 MI;・ 1｀ 1〕R)
CARBON STEEL SEAMIノ IESs PIPI]s AS PI〕 R AP15CT

Recommcnded

Qualtity
15600K(〕

19200K(〕
器(lι吾:争W:l鵠‐1蝦‐しギ9p・ 90"5M…聡;PII)Iう s AS PI〕 R AP15CT

雨 藤 雨ハ蔽 ss P面
~五

百TEIAlfttT~
OD 271 X 24.50 MM THK GRADE L… 80D¨ 10(207
_METER)  _________^―

―一

A concerned may take suitable co uential action accordingly.

19

7304391

20500 KG
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Case No。 :98/5/81-AIノ C2/2018 Party Namc:PARAM
INDUS′ I｀RIES

N4ect No/1)ate:13/81-

ALC2/2018
27.02.2019

1)cferrcd

HQ Filc

:01/81/050/00306/AM19/

RIノA Filc

:03/95/040/00230/AM19/

IノiC.No/1)atc:0310821669

13.06.2018

Decision: The Committee considered the case as per agenda and noted that DIL was issued to the firm
on 01.01.2019 followed by reminder on25.02.2019.I{owever, no reply has been received yet. IJcncc,

the Committee decided to defer the case.

The case stands defcrred.

22

Casc No.:154/5/81-

AI`C2/2018
Pany Nalllc:DIAMOND
I〕NGINI〕 lうRING

Mcct No/1)ate:13/81-

ALC2/2018
27.02.2019

1)cfcrrcd

HQ Filc

:01/81/050/00362/AM19/
RIプA Filc

:04/24/040/00056/AM19/
Lic.No/Datc:0410164419

14.06.2018

Decision:The Committee considered the case as per agenda and noted thatDlL was issued to the firm
on 01.01.2019 followed by reminder on25.02.2019. Ilowever, no reply has been received yet. Ilcncc,
the Committee dccided to dcfcr thc case.

fhe casc stands deferrcd.

つ
４

Casc No.:

38/5/81¨AIノ (C2/2018

Party Name:EI'D INDUC′ I｀10N
PRIVATl〕 Iノ IMITI]I)

Mcet No/Date:13/81-

ALC2/2018
27.02.2019

I)efcrrcd

HQ File

:01/81/050/00246/AⅣ119/

RIノA Irile

:07/24/040/00062/AM19/
I′ic.No/Date:0710113442

15.06.2018

Decision:.IheCommitteeconsidcredthe.u,.u,peragenduu,ffiIvideUo.No.D}L}
2lIil;DU'f r-1-2018-l IIlI dated 10.12.2018 informed that the export item pertain to
DPIIl'/MSME,.1'herefore, the Committee decided to refer the case to MSME for examination.

'l'he case stands dcfcrrcd.

asc No。 :37/5/81-AIノ C2/2018 Party Nalllc:DISHA AUTO
MPONIENTS PVT.Iノ TD.

Mcet No/1)ate:13/81-

IノC2/2018
7.02.2019

Deferred

IQ IfilC

:01/81/050/00245/AM19/
RIノA Filc

:03/94/040/00228/AM19/
[ノ iCoNo/1)ate:0310821769

19.06.2018

Decision: 'I'he cornmittce considered the casc as per agenda
DPII'| on 13.11.201ti. Ilowever, comments have not been

and noted that the
received yet. 1'hc

application was scnl
Cornmittcc dccidcd

ind I〕 PII′ I｀ .

'l'hc casc stands dclcrrcd.

24
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Casc No。 :52/8/81-AI′ C2/2018 I)arty Name:PI]Λ RIノ
INSUIノ AT10NS PRIVATIう
Iノ IMI′「 EI)

Mect No/Datc:13/81¨

AIノC2/2018
27.02.2019

Defcrred

HQ「 ilC
:O1/81/050/00434/AⅣl19/

Iu′A「 ile
:07/24/040/00066/AⅣl19/

Iノ ic.No/1)ate:0710113457

20.06.2018

Decision:The Committee considered the case as per agenda and noted that D/L was issued to the frrm
on 01.01.2019 followed by reminder on25.02.2019. However, no reply has been received yet. Hence,
the Committee decided to defer the case.

l'he case stands deferred

26

Casc No。 :168/5/81-

AIノC2/2018
Party Namc:TAG
CORPORATION

4ヽcct No/1)atc:13/81-

ALC2/2018
27.02.2019

Deferred

HQ Filc

:O1/81/050/00376/AM19/
RLA Irilc

:04/24/040/00066/AN419/

ノiC.No/Datc:0410164441

15.06.2018

Decision: 'l'hc Cornrniltec considercd the case as pcr agcnda and dccidcd to scck from the applicant to
furrrish l'ollowing inl'ormation as per writlen cornrncnts givcn by I)t,ll'l'vidc L>-47011143612018-'l'SW
datcd 25.02.2019

1. I)ctails ol'Qr"rarrtity mentioncd as "Sct".
2. I)rawings and nct wcight of cach cxporl itcrn.
3. Material balancing details for cach cxporl itcm.
4. Justification for wastage.

'l'hc casc stands dcfcrrcd.

27

Case No。 :131/5/81-

AIノC2/2018
Party Namc:STItRIノ Irlヽ I〕

POWI]R′ I｀RANSMISSION
Iノ IMI′ I｀ IうD

Mcct No/Dttc:13/81-

AIノC2/2018
27.02.2019

Dcferred

HQ File

:01/81/050/00339/AM19/

RIノA File

:03/95/040/00048/AM19/

LicoNo/1)ate:0310821925

26.06。 2018

Decision:'['hc Committec considered the casc as pcr agcnda and noted that I)I'>ll'l' vidc letler No. P-

41011138712018-'l'SW dated 18.02.2019 dated recommended the casc to allow the import item with
lYo waslagc with accountability clause. I lowever, the Cornmitlcc obscrvcd that the applicant has

shown the consumption ol'indigcnous items as 'Nil' whcrcas thc irnpoft content has been calculated
on lesscr quantity. I-lence, the Committee decided to seek from thc finn thc following inforrnation:

1.SI.No.12 ofSDL.

'l'hc casc stands dcferred.

No.:165/5/81-

IノC2/2018
Party Name:SIEMIlNS
AMESA RI]NI〕 WABIノ IE
WER PRIVATE LIMITED

Mcct No/1)ate:13/81-

IノC2/2018
7.02.2019

:01/81/050/00373/AM19/ :04/24/040/00070/ANl19/

IノiC.No/1)atc:0410164454

9.06.2018

10

1)cfcrrcd
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Dccision: 'l'he Commitlcc considercd thc casc as pcr agcnda and notcd the rccommcndations o

sultant ('fEC- 1). 'l'hc Committec observcd the mismatch in the quantitics of import itcms claimc
y the applicant. I-lence, thc Committee dccided to refer the matter again to Consultant ('l'lrc- l) for rc

ination and comments with the direction to place in the forthcoming meeting.

case stands deferred.

|

29

Casc No.:123/3/81-

AI′C2/2018

Palty Nalnc:KIEI

INDUSTRHES Lノ IMI′「 ED
Mcct No/Date:13/8ト

ALC2/2018
27.02.2019

Approvcd

HQ「 ile
:01/81/050/00200/AM19/

RIノ A Filc

:05/23/040/00067/AⅣ119/

Lic.No/1)atc:0510407042

03.07.2018

decided to fix the following ad-hoc

1響‖
:響

晋T燎淵1器
the case as pcr agenda and
by Consultant ('l'[rC-3 ):

SI.

No,

1

ITCHS
Code
7403110
0

Import ltcm

COPPI〕 R CA′ l｀IIOI)E

Itecommended Quantity

1 .01 Kg/Kg contcnt in cxporl
product

21響
T91淋I癬曇磁

=蹴

淵
棚

|ぶ
/亀“

ntent ill e締

“
３

　

　

　

４

　

　

　

５

　

　

一

3904109
0

2825800
0

3901909
0

PVC RESIN

ANTIMONY′ I｀NOXH)I〕

HDPE(lHGH DENSITY POIノ YE′「 HYlノENE)|:ぉ liti

1.05 Kg/Kg contcnt in cxporl
product
Muy be deletcd

1.05 Kg/Kg content in export

二 壺 Ⅲ
高 蒜 諾 脇 訂

輛 肝
画 面 Texpon

10

つ
乙

―

可

寸

■

一 ・

１

４

■

3908909
0

7605110
0

3919909
0

6814909
0

7410110
0

7801999
0

* 'I'he word 66ANY' may be rcplaced by "RI,ILEVI,IN'[" in import item No. 2.
** '['he word "Diffcrent' may bc replaced by "RELEVIIN'I"' in import item No. 7
***'I'he words "COPPIIR I.'OIL" *uy bc deleted from import item No. 11.

RA concerncd rnay takc suitablc consequential action accordingly.

3惑器蹴脚「:慮聯蹴
Yi哩路:M、
『籠l騒ギ:Ⅲ
′
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Casc No.:124/3/81¨

AIノC2/2018
Party Namc:KEI

INDUSTRIES LIⅣIITED
Meet No/1)ate:13/81-

ALC2/2018
27.02.2019

Approvcd

HQ「 ile
:01/81/050/00201/AM19/

RLA File

:05/23/040/00096/AM19/
Lic.No/Datc:0510407040

03.07.2018

Decision:'fhc Committcc considered the case as per agenda and dccided to fix the following ad-hoc
norms as pcr writtcn comments given by Consultant ('l'EC-3):

乳:1踊:S ILl,0・ || IRccaⅢ
n二d::Qui面 t

Ｉ
Ｊ
Ｉ
Ｉ
Ｊ

2

COPPIER CA′ I｀卜10DIE

*XIノ
PI〕 COヽ4POUND/CROSSIン INKABIノ I]

POIノ Yl〕
′
I｀ IIYLENl〕 COMPOUND OF

REI」EVENTGRADE

1 .01 Kg/Kg content in export
product
1.05 Kg/Kg content in exporl
product

l

7403110
0

3901909
0

1.05 Kg/Kg content in exporl
product|  』
May be deleted4   1:825800 1ANTIMONYTRIOXIDE

HDPE(IHGH DENSH｀ Y POIノ YETHYIノ ENE)

**NYIノ ON COⅣIPOUND OF
Ш 〕IノEVENTGRADE
AIノUMINIUM WIRtt ROD
(ELECTROLYTIC GRADE)

1.05 Kg/Kg content
product
1.05 Kg/Kg content
product
1 .01 Kg/Kg content
product

in export

in exporl

in export

:~~~目戸""WTT竃謝品烈 民ヽ:gC圏N,「1ふ諄違僧」
=lttll9

1.01 Kg/Kg contcnt in exporl
product1評

側

|る
IiSS Mc入 1州i

101

* 'l'hc word "ANY' may be replaccd by "RI,ILEVI,IN'I"' in import item No. 2.

l** 
'I'h. word "Different' may be replaced by "REL[VE|['I"' in import item No. 6

l*'(*'I'he words "COPPER F'OIL" may be delcted from import itcm No. 10.
I

I

lltA conccrned rnay take suitable consequential action accordingly.

1 .01 Kg/Kg contcnt in exporl
product

lcct No/1)ate:13/81-

IソC2/2018
7.02.2019

〕asc No.:77/8/81… AIノ (C2/2018 Palty Namc:APAR
INDUS′ I｀ RIIiS Iノ IMITI]I)

Iノ ic.No/1)atc:3410044300

4.07.2018
HQ「 ilC
:01/81/050/00459/AM19/

RIンA「 ilc
:34/24/040/00339/AⅣ l18/

ecision:'l'he Commiffee considered the case as per agenda and noted that reply of issued D/L date

2.02.2019 was rcfcrrcd to DPHT on 26.02.2019.The Committcc decided to wait for colη rnents.

I'hc casc stands dcl-crrcd.

12
ade

6

7

Deferred

0'
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Casc No.:61/8/81-AI」 C2/2018 Party Namc:APAR
INDUSTRIIES LIMITED

Mcet No/Date:13/81-

ALC2/2018
27.02.2019

Deferred

HQ File

:01/81/050/00443/AM19/

RLA File

:34/24/040/00116/AM19/

Lic.No/Date:3410044303

05.07.2018

Decision:The Committee considered the case as per agenda and noted that reply of issued D/l- datcd

22.02.2019 was referrcd to DPII'| on26.02.2019. The Committee decided to wait for comments.

The case stands deferred.

Casc No。 :49/5/81-AIノC2/2018 Party Name:GRAVITA INDIA
I_ノTD

4ヽect No/1)atc:13/81-

ALC2/2018
27.02.2019

Approvcd

HQ Filc

:01/81/050/00257/AM19/

RI」A Ifilc

:13/24/040/00084/AⅣl19/

〔ノiC●No/1)atc:1310049003

05.07.2018

I{ccommcndod

Quantity
1.05kg/kg lcad

contcnt in
export itcm

1.05kg/kg lcad
contcnl in
cxporl itcrn

1.05kg/kg lcad

contcnt in
export itcm

Dccision: 
′
「
hc Collllnittee considcrcd the case as pcr agenda and on the recorninendation ol

representative ofヽ 4Sヽ/1E dccided to flx the fo1lo、ving ad―hoc norlns as under on rcpcat of AA No

1310048848 dated 30.01.2018:

ITCHS
Code

7801100
0

7801993
0

7801910
0

Export ltcm

PURI]
Iノ l〕AD/RI〕 I'IN

I]D Ll〕AD

IノEAD
AIソLOY

LEAD
ANTIMONY
ALI′OY

Quantity

3000.000

M.T

1000.000

M.T

1000.000

M.′ I｀

ITCHS
Code

8548102
0

8548102
0

8548102
0

hnporl Itcrn

LIEAD ACH)BA′ IVI｀ I]RY
SCRAP/BA′ IVI｀ ERY SCRAP
AND WAS′ I｀ Iう /1ノ lうAD
SCRAP AS PI〕 R ISRI

RAINS(I″EAD
CONTENT 50… 55°/。 )
Iコ l〕AD ACII)BATTIERY
SCRAP/BA′ IVI｀ERY SCRAP
AND WASTI〕 /1′ I〕AD
SCRAP AS PI〕 R ISRI

RAINS(IノEAD

coNTENT,0,,デ%)
LltAD ACH)BATTI]RY
SCRAP/BArivI、 ERY SCRAP
AND WAS′ l｀ E/1フ IEAD

SCRAP AS PI〕 R ISRI

RAINS(I」EAD
C()NrrEN「 I・ 50… 55CD/0)

lZ nA must calculate wastage as per actual lead content in export item and taking averagc o

lSZ.S"t' lead in import item.

I

|RA.o,.ernedmaytakesuitablcconSequential

34

Casc No.:78/8/81¨ AI」 C2/2018 Party Nainc:SH〕 MI〕NS
GAMI〕 SA RI〕NI〕WABIノ l〕

POWI〕R PRIVATI〕 I」 IMI′ 1｀ 1う I)

Mcct No/1)atc:13/81

AIノC2/2018
27.02.2019

Defcrrcd

HQ File RLA「 ilc lノ ic.No/1)atc:0410164468

13



:01/81/050/00460/AM19/ :04/24/040/00068/ノヘン119/ 05.07.2018

Decision: -l'hc 
Committee considered the case as per agcnau una a..ia.a t*ck from the firm th

l'ollowing inforrnation as advised by consultant ('ilrc-l):

1. AII irnporl inputs to be classified into 3 catcgorics namely i) Itaw rnatcrial ii) Cornponents
iii) Consurnables

I'hc casc stands deferred.

asc No.:76/8/81‥ AIノ C2/2018 arty Namc:WELSPUN CORP Mect No/1)ate:13/81-
IノC2/2018
7.02.2019

HQ Filc

:01/81/050/00458/AM19/ :34/24/040/00123んへM19/
ic,No/1)ate:3410044307

5.07.2018
ecision: The Committee considered the case as per agenda and decided to ask the applicunt to f*i
llowing information as per written comments given by Consultant ('l'lrC-3):

i . Surface area of pipe to be coated.
2. Thickness of individual coatings.
3. Net content of steel in coated pipes.

fhe case stands deferred.

asc No.:18/8/81-AIノ C2/2018 Party Name:ANAND ARC
LTD.

ect lゞ o/1)atc:13/81-

AI′ (〕2/2018

27.02.2019
HQ File

:01/81/050/00400/AM19/
RLA 
「
ilc

:03/94/040/00292/AM19/ 6.07.2018

Iノ iC.No/1)atc:0310822171

Decision:'fhe Committee considered
orms as per recommendation ol.
rade/tcchnical specifications should

the case as per agenda and decidcd to fix
Consultant('f lrC-3) with the condition
match in import and export itcms:

the I'ollowing ad-hoc
that the relevan

Rccommended

Quantity
I .01 Kg/Kg
content irr the
export product

Muy be dcleied
as item is not
clear

May be deleted
as itcm is not

72279090
WIRE OF
OTHER
ALLOY
SILICO
MANGANESE
STEEL

1485.000

M.T
73269050

39234090

concerned may take suitable co uential action accordingly.

14
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Casc No.:72/8/81-AIノ C2/2018 Party Name:JLC
ELECTROMET PVT.LTD。 ,

N4cet No/Date:13/81-

ALC2/2018
27.02.2019

Approved

HQ File

:01/81/050/00454/AM19/

RlノA「 ile
:13/24/040/00082/AM19/

lノ iC●No/1Datc:1310049006

06.07.2018

and decided to fix thc lollowing ad-ho,Ｄｃｃｉｓｉ。ｎ

ｎｏｒｍｓａｓ

一貯 り̈
ｒ

″
ヽ

ｐｅ

ｎｔ

ａｓ

Ｉｔａ

Ｃ

　

Ｓｕ

ｃａｓ

Ｃ
。ｎ

ｔｈｃ

ｂ
ｙ

ｄ

　

ｎ

ｅ

　

ｃ

ｅｒ

・Ⅳ

ｄ

　

ｇ

ｃｃｃｏｎｓ
　
ｍｍｃｎｔｓ

慣
　
０

．ｏｍｍ‐

・‐ｔｔｃｎＣ

は

中

Exporl Itcrn

~FQuatt」

π慨

「

Ⅲ高話鷲
35496 Kg
including 2%

wastagc

7502100
0

290

可
―
―
―
―
―
―
―
―
―
―
―
―
―
―
―
―
―
―
―
―
―
―
―
―
―
―
上

一

750522

00

WIRE O「 NICKEL
ALLOY(S)― NICKEL
CHROMIt」 M
AIノ lノOY WIRIE OF
DIIPIfl〕RENT
COMI)OSITIONS
AND
SPECII'ICATIONS
CONTAINING
NOTIONAIノ IノY
34800 KG NICKllIノ

CONTI〕 NTS l H00
KG CHROMIUM
CONTENTS 12600
KG IRON
CONTIENTS
BAIノ ANCI〕 OTHER
METAI′S AND
ADDTIVI〕 S

60000.00

0 Kg

8112

0

一

　

　

　

一

Ｆ
Ｉ
Ｉ
Ｐ
Ｉ
Ｉ
ト
ー
ー
ー
２‐

11322 Kg

including 20/。

wastagc

Allowed as

applicd lor
including 3%
wastagc

7213919
0

RA concemed lnay takc suitablc conscqucntial action accordingly.

asc No。 :73/8/81-AI」 C2/2018 Party Namc:」LC
I]LECTROMET PVT.I″ TD.,

4ヽcct No/1)atc:13/81-

AIノC2/2018
7.02.2019

pprovcd

HQ File

:01/81/050/00455/AM19/
IクA「 ilc
:13/24/040/00083/Aン119/

Lic.No/1)atc:1310049005

6.07.2018

Decision :'l'hc Comrn ittcc considcrcd thc case as per agcnda and dccidcd to fix the following ad-hoc
rms as per writlcn commcnts givcn by COnsultant(TI〕 C-3):

/
15



ITCHS
Codc

SI.

No.
ITCHS
Code

7502100
0

8112210
0

12920

Export Item Quantity lmport Item

NICK131フ

CATHOD13S
AND/OR
PEIノ IノETS
Olr PURI〕

NICKIEIン (WOrdS
“With
Additives" may

IC delCtCd)
CIIR()MIUM
METAIノ _

IFIノAKI〕

AND/OR
I_人」ⅣII)s

(WOrdS

“Including

Aluminothermic
Cromium
Mctal" may bc
deleted)

Recommended

Quantity
26061 Kg
including 2%

wastage

6962 Kg including
2Yo wastage

643 Kg including
2Yo wastage

7505220
0

NICKEIノ

CHROMIuM
ALLOY(S)
WIRE OF
DIFFERENT
COMIPosITI
ONS AND
SPECIFICATI
ONSAND
SPECIFICATI
ONS
CONTAININ
G
NOTIONAIノ L
Y25550 KG
NICKElノ

CONTENTS
6825 KG
CHROMIUM
CONTENTS
630 KG
NICKEL
N10BIUM
CONTENTS
BALANCE
OTHER
ⅣlETALS
AND
ADDI′ I｀ IVI〕 S

(WOrdS
`N10BIUM
CONTENTS
ONI」Y'may
bc deleted

35000.000

Kg

８

０

NICKEL
NIOBIUM
METAIノ
CONTAINING
NOTIONAlノ IノY
67 PERCENT
MINIMUM
NIOBIl」 M
CONTENTS
AND BAIコANCE
NICKEIッ

(Words "With
Additivcs" may
bc delctcd)

RA concerncd may take suitable consequential action accordingly.

Casc No.:148/5/81¨

AIノC2/2018
Party NamciVEDANTA
LI卜IITED

Mcetlヽ o/1)atc:13/81-

IノC2/2018
7.02.2019

HQ File

:01/81/050/00356/AM19/
RLA File

:05/24/040/00200/AⅣl19/

ic.No/1)ate:0510407115

.07.2018

)ecision: '['he Committee considered the case as per agenda and noted that reply dated 6.2.201,
gainst thc DI- issued to the firm was forwarded toConsultant('fllc-3). I lowever, Consultant('fliC-3
ide writtcn comments dated 19.02.2019 has intimatcd that the reply of thc finn does not answer any o
)1, queries. [{ence, as per advice given by Consultant('fL,C-3), the Committee decided issue secon(
mindcr to the firm to seek the following infonnation:

16

39

Defe rrcd
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1. Address thc issucs mentioned
2. 'l'o clarify how SION referred

he case stands deferred.

in D/L issued earlier dated 01.01 .2019.
by firm is related to items of this AA.

40

Casc No。 :166/5/81¨

AI」C2/2018
Party Namc:SIEMENS
GAMESA RENEWABLE
POWER PRIVATE
LIMITED

Mcet No/Datc:13/81-

ALC2/2018
27.02.2019

Deferrcd

HQ File

:01/81/050/00374/AⅣ119/

RLA File

:04/24/040/00081/AM19/

LicoNo/Date:041016447

7

11.07.2018

Decision:'l'he Comrniffee considered the case as per agenda and noted that DIL was issued to thc firm
on 01.01.2019 followed by reminder on 25.02.2019. Flowever, no reply has been received yet. IIence,

the Committee decided to defer the case.

The case stands deferred.

Casc No.:62/8/81-AIノ C2/2018 Parly Narnc:Ml1l,OY Mcct No/1)atc:13/81

17

41

Casc No.:144/5/81-

AIノC2/2018

Party Name:TUBACEX
PRAKASH INDIA PRIVATE
LIMITI〕D

Mcet No/Datc:13/81-

ALC2/2018
27.02.2019

Deferred

HQ File

:01/81/050/00352/AM19/

RI″A「 ilc
:03/95/040/00291/AM19/

Lic.No/Datc:0310822231

11.07.2018

Decision: The Commitlee considercd the case as per agenda and noted

47011143412018/l'SW dated 19.02.2019 informed that case does not pertain

consult MoS. I'{owever, the Committee decided to refer the case

cxarnination.

The case stands deferred.

that DPI11｀  vidc lettcr l)―

to I)PII´I｀ and advised to to

to Consultant(TI〕 C¨ 3)fc)r

42

Casc No。 :156/5/81-

AIノC2/2018

Palty Name:MEIノ OY
ME′ I｀ AIノS PRIVATIう

Iノ IMI′ I｀ 131)

Mect No/1)atc:13/81-

AIノC2/2018
27.02.2019

1)cfcrrcd

HQ IrilC

i01/81/050/00364/AM19/

RIノA Filc

:04/24/040/00030/ノ Mヽ19/
I」ic.No/1Datc:0410164488

13.07.2018

Decision: The Committee considered the case as per agenda and decided to seek from the applicant to

furnish following information as advised by representative of MSME:

l. Percentagc of lcad in import item.

The case stands deferred.



I]TAIノ S PRIVA′ I｀ I〕

LIMI′
「
ED

Iノ (〕2/2018

7.02.2019
HQ File

:01/81/050/00444/AⅣl19/

RLA Filc

:04/24/040/00029/AN119/
ic.No/1Datc:0410164487

13.07.2018
Decision: 'l'hc Committee considered the case as per agenda and decidcd to seck f.on1 tt. uppti.u.,t
I'urnish following information as advised by representative of MSMIr:

1. Percentage of lead in import item.

e case stands deferred.

Casc No。 :132/5/81-

AIノC2/2018
arty NamciSTERIノ ITE
POWER TRANSMISSIoN
IノIMITED

Mcct No/1)atc:13/81-

IソC2/2018
7.02.2019

HQ「 ile
:01/81/050/00340/AM19/ :03/95/040/00868/AM18/

ic.No/1)atc:o310822285

13.07.2018
)ecision: 'fhc Committec considered the case as per agenda and noted written comments given b
PI11｀  vide letter P-47011/388/2018-′

「 SW dated 18.02.2019. After dcliberation, the COmmitt
ccided to ratify the following ad-hoc norms:

SI.IITCHS

NO。 I C9d9
Irxport Itcm Quantity

I-l'CIIS I Imporr Recommende
d Quantity
Allowed 1%
wastage with
accountability
clausc

1

鯉 __J_119理

2
Imporl
quantity is

allowed with
2Yo wastage of
ungalvanized
steel with
accountability
clause (after
reducing
weight of

7614100
0

7614100
0

Aluminium
ConductOr

galvanized steel

reinfOrced(ACSR
WOIノ F―

(30/7/2.59 MM)

Aluminium
ConductOr
galvanizcd steel

reinforced(ACSR
DUCK
(54/7/2.68MM))

46.000

Kilo嗣nctcr

15.000

Kilomcter

7601101

0

Aluminum
Ingot

7614100 1 Ahmmmm 15.000

IIigh

7227909 1 Carbon
0 I stecl

wirc/1tOd

7901120
0

/.it"tc

zinc)
AIIowed up to
4% ofnet
wcight of steel
content to be
galvanized
with
accountability
clause

Mav be

SI.

No.

4
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Conductor I dclctcd
Grease

export products.

RA conccrned may take suitable consequential action accordin

И
守

Case No.:25/8/81-AI」 C2/2018 Party Name:INDIAN CHAIN
PVTIノTD

Mcct No/Date:13/81-

ALC2/2018
27.02.2019

Dcferrcd

HQ File

:01/81/050/00407/AM19/

RIノ A Irilc

:02/24/040/00060/AM19/

Lic.No/Datc:0210208581

17.07.2018

Decision: 'Ihe Committcc considered the case as per agenda and noted that D/L was issued to thc firm
cn 03.01.2019 followed by reminder on25.02.2019. However, no reply has been receivcd yct. Hcncc,

lhe Committee decided to defcr the case.

The case stands deferred.

46

Case No。 :27/8/81… AIノ C2/2018 Party Namc:INDIAN CHAIN
PVTIノTD

Ⅳlcct No/Datc:13/81¨

AIゴC2/2018
27.02.2019

Dcferred

HQ Filc

:01/81/050/00409/AM19/

RIノA「 ilc
:02/24/040/00061/AⅣl19/

Iノ icoNo/1)ate:0210208582

17.07.2018

I)ecision:. The Committee considered the case as per agenda and noted thatDlI. was issued to the firm
on 03.01.2019 followed by reminder on25.02.2019. However, no reply has been received yet. Hcncc,

the Committee decidcd to defer the case.

'l'he case stands deferred.

47

Casc No.:80/8/81-AI`C2/2018 Party Namc:SHIVALIK
131Ml〕TAL CONTROLノS LTD

4ヽect No/Date:13/81-

ALC2/2018
27.02.2019

Dcferrcd

HQ File

:01/81/050/00462/AⅣ119/

RLA「 ilc
:05/24/040/00221//1M19/

Lic.No/Date:0510407224

18.07.2018

Decision:The Committee considered the case as per agenda and decided to seek from the applicant to

furnish following information as per wriffen comments given by Consultant('fEC-3):

1. Sl. No. 3 &.11 of the Standard Deficiency Format.

The case stands deferred.
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48

Casc No.:28/8/81… AI」 C2/2018 Party Namc:GOLDEN
PEAKOCK OVERSEAS LTD

Mcet No/Dtte:13/81-

ALC2/2018
27.02.2019

Deferred

HQ File

:01/81/050/00410/AM19/
RIノA File

:05/23/040/00173/AM19/
Lic.No/1)ate:0510407257

20.07.2018

I)ecision:'l'hc Comrnittec considcrcd thc casc as pcr agcnda and dccidcd to scck I'rom thc applicant tc
furnish 1'ollowing infonnation as recommcnded by reprcsentativc ol'MSMIj:

l. Sl. No. 3,4,5 and 1 I of the Standard Deficiency lrormat.

'l'hc 
casc stands dcfcrred.

49

Casc No.:67/8/81¨AIノ C2/2018 Party Namc:MELOY
METALS PRIVATE
LIⅣIITED

Mect No/Date:13/81-

ALC2/2018
27.02.2019

Deferred

HQ Filc

:01/81/050/00449/AM19/
RLA File

:04/24/040/00060/AM19/
Lic.No/1)atc:0410164520

23.07.2018

Decision: 'l'hc Cornmittcc considered the casc as per agcnda and dccidcd to scck I'rom th; uppli.*t t.
furnish following information as adviscd by rcpresentativc of MSMIr:

l. Percentage o1'lead in import item.

I'hc casc stands deferred.

50

Casc No.:63/8/81-AI′ C2/2018 Party Name:DYNAⅣ IIC
CABIノ ES IノTD.

Mcet No/Date:13/81-

AIノC2/2018
27.02.2019

Deferred

HQ Filc

:01/81/050/00445/AⅣ119/

RLA Filc

:13/24/040/00086/AⅣ119/

Lic.No/Date:1310049021

24.07.2018

Decision:'l'he Committee considered the case
DPIIT on 18.12.2018. However, the comments
to wait for comments.

The case stands deferred.

as per agenda unO *t.O tt",ut tt",e case *u, ,.f.r*d tu
are yet to be receivcd. I lence, the Committee decided

asc No.:1/8/81‥AIノ C2/2018 y Namc:lrSWAI{l
IノOBAIノ MI〕

′
「 AIィ

INDUS´ I｀RIES PRIVATE
IノIMITED.

cet No/1)atc:13/81-

IノC2/2018
7.02.2019

Withdrawn

HQ「 ilC
101/81/050/00383/AⅣl19/

RI」A File

:07/24/040/00100/AM19/
Lic.No/1)ate:0710113629

25.07.2018

I)ecision:.fhe Committee considered the case as per agenda and leficr dated 26.2.2019 of theffi
requesting to withdraw the application for ratification of norms grounds that their case is covered unde
PN 64 dated 27.12.2018 and is eligible for repeat of 07101110004 dated 19.01 .2017. Flence, th
Committee decided to allow withdrawal of the case under intimation to RA. -

c casc is withdrawn.
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52

Casc No.:2/8/81中 ALC2/2018 Party Name:ESWARI
GIノOBAL METAL
INDUSTRIES PRIVATE
LIMITED.

Meet No/Date:13/81-

ALC2/2018
27.02.2019

Withdrawn

HQ File

:01/81/050/00384/AM19/

Rlノ A Filc

:07/24/040/00103/AM19/

Lic.No/Datc:0710113632

25.07.2018

Decision:'l'he Committee considered the case as per agenda and letter dated 26.2.2019 of the party
requesting to withdraw the application for ratification of norms grounds that their case is covcred undcr
PN 64 dated 21.12.2018 and is eligible for repeat of 071011i0004 dated 19.01 .2017. Flence, thc
Committee decided to allow withdrawal of the case under intimation to RA.

The case is withdrawn.

Case No.:26/8/81-A12C2/2018 Pany Nalne:KIEI

INDUSTRIES I_ノ IMI′ I｀ 1lI)

Meet No/1)ate:13/81-

ALC2/2018
27.02.2019

1)cfcrrcd

HQ「 ile
:01/81/050/00408/Aヽ 419/

RI′A Filc

:05/23/040/00186/AM19/

LicoNo/Datc:0510407310

25。 07.2018

Decision: The Commiffee considered the case as per agenda and noted that the case was referred tc
DPIIT on 19.12.2018. Howcvcr, the comments are yet to be received. Hence, the Committce decidcd to

wait for comments.

The case stands deferred.

54

Casc No.:

14/8/81… AIノ C2/2018

Palty Name:DISHA AU′ I｀O
COMPON13NTS PVT.Iッ TD.

Mcet No/Date:

13/81-ALC2/2018
27.02.2019

Approvcd

HQ File:

01/81/050/00396/AM19/

RIノA「 ilc:
03/94/040/003701NM 19/

I′ ic.No/1)atc:0310822618

26.07.2018

Decision: 'l'he Comrnittec considercd the case as pcr agenda and decided to fix the lollowing ad-hoc

Recommcndc
d Quantity醜FttI罵 1甘

F叩
T富罵羊珈S IⅢⅢT:

18.779ヽ〔
/1｀

inclusive of

35.2%
wastagc artcr

200/O rccovcry

from scrap

一　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　　．． 一一一一一一一一一一一一一一一一一一一一一．．．．・・・・

一　

　

　

　

　

　

９４

一
　

　

　

　

〇

一　

　

　

　

　

　

〇

．　
　
　
　
２
．
４７
ｃｔｃｒ

‐３

Ｍ

ALLOY SEAMIノ ESS
STEEL PIPES
AS PER AP15CT
LATEST EDH｀ ION 10-
3/4"OD 298.45*20 MM
THK GRADI〕 PE K55
NORMAl」 IZING(20M′ I｀ )

COUPI′ ING
SIZE 10¨3/4"lノ 80

1]UE(QTY 479 NOS
&13.894M.TON)
OE)298.45,11)

258.451ソl]NGTH
276.5MM

27.9M′ I｀

inclusivc of

42.9%
wastagc aFtcr

200/O rccovcry

fronl scrap

ALIフOYS SEAMIフ ESS
STEEIノ PIPItS

AS PIER AP1 5CT
l″ATEST I〕 I)ITION 5… 1/2"

OD 153.67*14 MM THK
GRADl]PI]I′ -80/1)10

NORMAIフ IZING(30M′「 )

COUPI″ ING
SIZI]5-1/2"Iり 80/D10

(QTY 3043 NOS&
19.534M.′ 1｀ON)OD
153.67,II)125.67

LENGTH 186 MM

RA concerned may take suitable consequential action accordingly.
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No.:66/8/81… AIノ C2/2018 Parサ Name:ARMOR PLAST
LTD.,

Mect No/Datc:13/81-

IノC2/2018
7.02.2019

HQ File

:01/81/050/00448/AM19/ :07/24/040/001lo/AⅣl19/

icoNo/1Date:0710113649

7.07.2018
1)ccisiOn:″ I｀hc COmΠ littcc cOnsidered thg cl,e ls pCr agenda and dccidcd tO seek frOrn the applicant t
furnish fOHOwing information as reconllncnded by representativc Of MSMI]:

1. SI. No. 3,4,5 and I I of thc Standard I)cficic,cy lrormat.

I'hc casc stands dcfcrred.

asc No.:75/8/81¨ AI´ C2/2018 arty Name:SHIvALIK
IMI〕TAIノ CoNTROIノ S LTD

Mcct No/1)ate:13/81_

IノC2/2018
7.02.2019

:01/81/050/00457/AM19/ :05/24/040/00242/AM19/
Iソ ic.No/1)atc:o510407345

7.07.2018
lecision:].heCommitteeconsideredth..u'.u'peragendau,dn
n 17 '12'2018' I lowever, no comments have been re&ived yet. 'l'hercfore, the committee decided rfer the case to consultant( T'EC-3) for examination.

c casc stands defcrrcd.

Casc No.:19/8/81-AIッ C2/2018 Party Name:ANGELS
ALUMINItJM
RPORATION

Mect No/1)atc:13/8ト

LC2/2018
7.02.2019

IQ「 ilC

:01/81/050/00401/AM19/ :03/94/040/00372/AM19/
Iノ ic.No/1)atc:o310822691

0.07.2018
Decision:ThcCommitteeconsid...dth..o,.^peragenduu,d
furnish following information as recommended by representativc of MSMI::

1. Sl. No. 3,4,5 and I I ol'thc Standard I)eficiency l.ormal.

casc stands deferred.

15/8/81-AIノC2/2018
Namc:PARAM

INDUSTRIES
ⅣIcet No/1)ate:

13/81-AIノ C2/2018
7.02.2019

HQ IFile

:01/81/050/00397/AⅣl19/
A Irilc:

3/95/040/00367んへM19/
Iノ ic.No/1)atc:o310822681

0.07.2018
Dccisim■ e ttmlnitte∝ OnsidTd thC撃∝ 鶴 pCmrndalld l10tcd山 激 IM/L msi∬ ucd tO thc Arnon 01.01.2019 fO110wed by renlinder On 25.02.2019.卜

10wever,no reply has bcen received yct.IIence
the(3omrnittec decided tO defer thc casc.

he case stands deferred
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59

Casc No.:

99/8/81-AI」C2/2018

Party Name:MJM FINE
ENCLOSURES PRIVATE
IノIMITED

Mcet No/Date:

13/81-ALC2/2018
27.02.2019

Defcrred

HQ File:

01/81/050/00481/Aヽ419/

RIノ A File

:07/24/040/00123/Aヽ 419/

LicoNo/〕Datc:0710113703

98.08.2018

f)ecision: The Committee considered the case as per agenda and noted that case was referred to

Consultant (TEC-3) on 01.01 .2019. However, no comments have been received yet. The committec
decided to wait for comments.

The case stands deferred.

60

Casc No.:35/8/81-AI」 C2/2018 Party Namc:METAL CARE
ALLOYS PRIVATE
Iン IMI′ I｀EI)

Meet No/Dtte:13/81-

ALC2/2018
27.02.2019

Deferrcd

HQ「 ile
:01/81/050/00417/AM19/

RLA Filc

:03/95/040/00461/AM19/

Lic.No/Date:0310822956

09.08。2018

Decision:TheCommitlee considered the case as per agenda and noted that DPIIT vide P-

47011143712018/TSW dated 26.02.2019 informed that case does not pertain to DPIIT.Hence, thc

Committee decided to rcl'cr the case to Consultant(TEC-3) for examination.

'fhe case stands deferred.

61

Casc No。 :

4/8/81-AIメC2/2018

Party Name:ESWAItl
GLOBAIノ METAIノ

INDUS′「 RIES PRIVATE
lノ IMIT131)。

Mcct No/1)ate:

13/81-ALC2/2018
27.02.2019

Withdrawn

HQ「 ile:
01/81/050/00386/AM19/

RLノA「 ilc:

07/24/040/00124/AM19/

Iノ ic.No/1)atc:0710113706

10.08.2018

Decision:'l'he Committee considered the casc as per agenda and letter dated 26.2.2019 of the party

requcsting to withdraw the application for ratification of norms grounds that thcir case is covered under

PN 64 dated 21.12.2018 and is eligible for rcpeat of 07101110004 dated 19.0i.2017. Hencc, thc

Committee decided to allow withdrawal of the case under intimation to RA.

The case is withdrawn.

62

Casc No.:

87/8/81-AI」C2/2018

Palty Nalnc:SIEIKODENKI

INDIA PRIVATI〕
1ノ IMIrI、131)

Mcct No/1)atc:13/81¨

ALC2/2018
27.02.2019

Deferred

HQ「 ile:
01/81/050/00469ん へM19/

RlノA File:

04/24/040/00107/AⅣ 119/

LicoNo/1)ate:0410164591

13.08。 2018

D""t.t"*. Th. Commitlec considered the case as per agcnda and noted

on 2J .12.2018. t'Iowcver, no comments have becn reccived yet. Thc

comments.

The case stands dcfcrrcd.

that casc was referrcd to t)PII'l'
comrnittcc dccidcd to wait [<lr
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asc No。 :88/8/81-AIノ C2/2018 arty Nalne:SEIKODENKI
DIA PRIVATE lノ Iヽ41TED

Mcetlヽ 0/1)atc:13/81-

LC2/2018

7.02.2019
HQ File

:01/81/050/00470/AM19/ :04/24/040/00110/AM19/
Iノ iC.No/1)ate:0410164593

13.08.2018
Decision:The Committee considered the case as per agenda and d*id.d t" *.k f."," th. 

"ppl*"rtfurnish following information as per written commenti given by DPIIT' vidc p-470l1l43gl2Olg-TS
ated 20.02.2019:

1. Drawings and net weight of export item.
2. Material balancing details.
3. Justification for import of items.
4. Justification for wastage claimed.

case stands deferred.

(〕 asc No.:5/8/81¨AIノ C2/2018 Party Name:ESWARI
LOBAL″ METAL
INDUS´ I｀ RHう S PRIVATI〕

IⅣIITED.

ⅣIcct No/1)atc:13/81-

LC2/2018
7.02.2019

Withdrawn

HQ File

:01/81/050/00387/AM19/ :07/24/040/00353んへM18/
Lic.No/Date:0710113718

14.08.2018
Decision: 'fhe committee considered the case as per agendu undTtto durcd 2 6.2.2019 of the
requesting to withdraw the application for ratification of norms grounds that thcir case is covered
ムVЧ いνOし 1■ ■6しυ VVitllu■ awし 11じ こlJPHじ dL1011 10r rall1lcallon ol norlns grounds that thcir case is cOvered unde

PN 64 dated 27.12.2018 and is eligible for repcat Of 071011100o4 dated 19.ol.2017.  Hence, th(

mmitlee decided to allow withdrawal of the case under intimation to RA.

c casc is withdrawn.

No.:86/8/81-AIノ C2/2018 arty Namc:SEIKODI〕NKI
INDIA PRIVATE LIMITIEI)

Mcct No/1)atc:13/81-

IノC2/2018
27.02.2019

HQ File

:01/81/050/00468/AM19/ :04/24/040/00109/AM19/
Iノic.No/1)ate:0410164594

14.08.2018
Decision: The committec considered the .ur. u, pcr agendu una
furnish following information as per writlen commenti given by
atcd 20.02.2019:

L Drawings and net weight of export item.
2. Material balancing details.
3. Justification for import of items.
4. Justification for wastage claimed.

I'he case stands deferred.

dccided to scek from the applicant t
I〕 PI11｀ vidc P_47011/439/2018-1｀ S

asc No.:85/8/81-AI」 C2/2018 Party Name :JAIN METAL
OLIノ ING MILIノS

4ヽcet lヽ 0/1)atc:13/81-

IノC2/2018
7.02.2019

Approved

HQ「 ilC A IPilc ic.No/1)atc:o410164598

56

万
o麒∩RHli bU
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:01/81/050/00467/AM19/ :04/24/040/00105んへM19/ 20.08.2018

I)ecision: The Committee considered the case as per agenda and heard Shri Kamlesh Jain (Partner) and
Shri Jogendra Chouhan (Manager Commercial) during the personal hearing. The representatives of the
firm submitted a letter dated 27.2.2019containing necessary clarification. As per recommendation of
representative of MSME,, thc Committee decided to ratify the norms as under:

1.

ITCHS Code I Imporl ltem Quantity recorrmcnded

78020010
I.EAD SCRAP ISRI I Import quantity may be allowed as 4340.60
RAINS       IM″ 「 inclusive of 5.77%wastage.

2. Percentage of lead in import item may be specified as 53"h.
3. Ilxport consist of 1740 MT of rcfined lead ingots purity morc than 99.97"/0 and 438 M'[' of
Antimonial Iead /lead alloy ingots with lead content9So/o + Antimony 2"/o.

RA conccrned may takc suitablc conscqucntial action accordingly.

67

Casc No。 :36/8/81… AI」 C2/2018 Party Name : MII'I'AL POR'[. Mect No/Date:13/81-
ALC2/2018
27.02.2019

Dcferrcd

HQ Filc

:01/81/050/00418/Λ M19/
RIノA「 ilc
:03/95/040/00366/AM19/

Lic.No/Date:0310823662

10.09.2018

Decision: 'Ihe Committec considered the case as per agenda and noted that D/1, was issucd on

03.01 .2019 followed by reminder on 25.02.2019. However, reply has not been received yet. llence,
'fhe Committee decided to defer the case.

The case stands deferred.

Casc No.:29/8/81-AIノ C2/2018 Party Name:KI]I
INDUS′ FRIES Iノ IMI″ 1｀ 13D

Ⅳhet No/Date:13/8ト

ALC2/2018
27.02.2019

Deferrcd

HQ「 ilC
:01/81/050/00411/Aヽ 419/

RIノA Ifilc

:05/23/040/00244/AM19/

Iソic.No/1)ate:0510407771

13.09.2018

Decision: The Committee considered the case as per agenda and noted that the case was referred to

DPIIT on 17. 12.2018. However, the comments are yetto be received. Hence, the Committee decidcd

to wait for comments.

fhe case stands deferred.

ect No/1)ate:13/81-

I」C2/2018
7.02.2019

arty Narnc:Kl IK
PRI〕SSINGS AND l10RGING
PRIVATE LIMITED

Case No.:32/8/81-AI′ C2/2018

Lic.No/1)atc:5610005482

.09.2018

RLA Filc

:56/24/040/00022/AM19/
IQ lfilC

:01/81/050/00414/AⅣl19/

ecision: 'fhe Commitlcc considered the case as per agenda and noted that the casc was referrcd to

撫為檀
'鑑
鳳
!」

覧層網1硫::
Udyog Bhawan,New Delhi 

‐
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ommittee decided tO wait fOr cOmments.

I'hc casc stands dcfcrrcd.

asc No.:89/8/81‥

IノC2/2018
Parly Name:LIIITWIND
HRIRAM
ANUFACTuRING
PRIVATE IJIヽ 41TED

ect No/1)atc:13/81-

LC2/2018
7.02.2019

HQ File

:01/81/050/00471/AM19/
LA File

:04/24/040/00147/AⅣl19/

Lic.No/Date:041016475

5.10:2018
)ecision: 'l'he Commitlee considered the
I)lll orr 20.12.2018. Ilowever, Commcnts
I'or commcnts.

'l'hc casc stands dcl'crrcd.

case as per agenda and
have not been received

noted that the case was referred t
yet. 'l'hc Committee decided to wai

ase No. : 9 0 l8l8l- AI.C2 120 I g arty Namcilノ EITwIND
HRIRAM
MANUFACTuRING
RIVATE I_ノ Iヽ41TED

Vbet No/Datc:13/8ト

lノC2/2018
7.02.2019

IQ「 ile

:01/81/050/00472/AM19/
A File

:04/24/040/Oo148/AM19/
ic.No/1)ate:0410164757

5.10.2018
D∝雨OrThe COmm燎∝ c
09.01.2019 fO110wed by renlinder On 25.02.2019. IIOwever, reply has not been
・
I｀he COmrnittee decided tO defer the case.

DIL was issued on
received yet. Hence

casc stands deferrcd.

ase No. :3 I /8/tt I - Ll,C2 /201t) Party Name:KEI
INDUSTRIES LIMI″

I｀ED
ect No/1)ate:13/81-

IノC2/2018
7.02.2019

HQ Filc

:01/81/050/00413/AM19/
RLA File
:05/23/040/Oo308/AM19/

Lic.No/1)ate:0510408163

2.10.2018

'l'he case stands deferred

I)ecision:The COmrnittee cOnsldered the case as per agenda and

ll::ill∬ :12.2018.HOwever,Cornrllents have nOt been received

noted that the case was referred t

113/10/81-AI`C2/2018
Name:JAIN MIr'l'AL

OLLING A411ノ l′ s
cet lヽ o/Datc:13/81-

ALC2/2018
7.02.2019

HQ Ililc:

1/81/050/00594/AM19/
RIノΛ
「
ilC:

/24/040/Oo161んへM19/
Iソic.No/1)atc:o410164837

31.lo.2018
D∝Ыm ThecOm而悦e`
Shri JOgcndra(〕 houhan(Manager cOnllnercial'Lilin:II:::i::Ili l,aring・

Kamlcsh Jain (Parlncr) an
'l'hc rcpresentativcs of t



firm submitted a lcttcr datcd 27 .2.2019containing
representative of MSMII, the Committee decided to
1.

necessary clarification. As pcr recommendation
ratify the norms as under:

ITCHS
Code

74040012

Quantity Import ltem

Coppcr wire scrap

as per ISRI code

Druid

Min Cu¨ 400/0

[..or*cndcd
Quantity
96870 Kg
inclusivc of 3o/o

wastage aftcr
effecting 50%
recovery frorn
scrap

ITCHS
Code

38000.000 Kg 74040012

2 Averagc percentagc of Copper(Cu) in export item to be mentioned as 99o/".

Average perccntage of Coppcr(Cu) by weight in import item to be mentioned as 407o.

A concerned may take suitable consequential action accordingly.

Export Item

Copper scrap covered
by ISRI code words
Barely/ Bcrry/ tlrich/
Cobra/ Clovc/ Cocoa
Copper Content 99oZ

74

Casc No。 :115/10/81-

AIノ C2/2018

Palty Name:JAIN METAlノ

ROIノ LING MHノ LS
Meet No/1)atc:13/81-

ALC2/2018
27.02.2019

Approvcd

HQ「 ile
:01/81/050/00596/AM19/

RI″A Ifilc

:04/24/040/00160/AⅣl19/

Iノ iC●No/1)atc:0410164836

31.10.2018

Decision: The Committcc considered the case as per agenda and heard Shri Kamlesh Jain (Partner) ant

Shri Jogendra Chor.rhan (Managcr Commercial) during the personal hearing. 'l'hc represcntativcs ol'thr

firm submitted a lettcr dated 27.2.2019containing necessary clarification. As per recomlrcndation r>

reprcsentative of MSME, thc Committcc decidcd to ratify the norms as under:

1.

38000.000

Kg

Recommcndcd

Qu_antity
96870 Kg
inclusivc of 3o/o

wastagc aftcr
effecting 50%
recovcry from
s0rap

I′ l｀CIIS

Codc

74040012

Exporl Item

Copper scrap

covered by ISRI
codc words Barcly/
Berry/ Ilrich/ Cobra/
Clove/ Cocoa
Copper Contcnt 99oh

Quantity

ｐ

Ｓ

・　

　

　

　

　

　

　

０

剛
Ｃ。ｄｅ．　　　　７４０４０

lZ. Average percentagc of Copper(Cu) in export itcm to bc mcntioned as99"/o.

lS. Average percentage of Copper(Cu) by weight in import item to bc mentioncd as 407u.

I

lltA conccrncd may takc suitable consequential agtion accordingly.

Approved4ヽcct No/Datc:13/81-

IノC2/2018
7.02.2019

arty Narnc:JAIN MI11'AL
OIノ Iノ ING MHノ Iノ S

No.:121/10/81-

AI´C2/2018

l′icoNo/1)ate:0410164854

5.11.2018
RIノA Irilc

:04/24/040/00173/ノヘM19/
IQ IrilC

:01/81/050/00602/AM19/

27

01 de



ccision: I'he Committee considered the case as per agenda and d..id.d
)rms as per recommendation given by representative of MSML,:

to fix the following ad-ho

Rccommended
ITCHS
(〕odc

7801001o

780110oo

I'o account for
1999.400 MT
Of lcad within
the Export
Product.
Lead Alloy -
Lead Content -
98%
'fo account for
196 MT of lead
within the
l:xport Producl.

2000.00o

M″「

200.OoOヽィI″ I｀

ITCHS
Codc

85481020

Import Itcm

Lead Battery
Waste as per
ISRI Codc
word "Rains"
Lead Content -
58%

Qul,tity

Quantity of
import item is
allowed as

applied
inclusive of
5.45% wastage

Export Item Quantity

Iノcad lngots

Lcad COntent―

99。 970/0

concerned may take suitable consequential action accordin y.

ase No. :30/8/8 1- LLC2 lZ0lB arty Narnc:KIrl
INDUS 「́ RIES LIMI″ I｀IED

Mcet No/Datc:13/81-

LC2/2018
7.02.2019

:01/81/050/00412/AM19/
LA File

:05/23/040/Oo329/AⅣ l19/

Iノ ic.No/1)atc:o510408333

5.ll.2018
面 豆or Thc cOmmh∝ cottde
PII′ I・ On 18.12.2018. IIOwevcr, cOmmcnts have not bcen reccivcd yct. ′

I｀he COrninittce decided伝 γ
`L⌒
ハ^^^`^ハ ___ 1′   ′/年、― ⌒ ^、 ^       ‐refcr thc case to consultant (T'EC-3) for examination.

I-hc casc stands deferred.

ase No。 :118/10/81-

AIノC2/2018
arty Name:」 AIN METAI_ノ
OLLINGヽ411ノ LS

Mcctlヾ o/1)atc:13/81-

LC2/2018
7.02.2019

Approvcd

HQ Filc

:01/81/050/00599/Aヽ 419/
LA File

:04/24/040/Oo177/AM19/
icoNo/1)atc:o410164887

16.11.2018
聴ddm tt COm面 搬 c consttc
hri JOgendra ChOuhan(ヽ4anager COmmercial)during the persOnal hcaring.″

I｀ hc reprcscntatives Of th
rrn cllhn■ iff。パ . 10仔 ハ́ 月^`^Jう 句 ^^^■ ^    ・

 ・Яrm submtted a btter datedル .2.2019cO高X正E^I屁ま嘉」
・
:L島:Iiせ‖,kξ幌用翼瀾縦胤ふ

t:

rcprescntttive of MsME,the COmmittee decided tO radfy the nOrms as under

Itccommcndcd

QuantityLcad Ingots Lead Content 8548101o



plates coveredMore than- 99.95%.
To account for
1199.400M'l'of lead

MT
by ISRI codc
word ltails; I ZOOO Vt't'

_Lyrtliltt . Eryp{_!q@gl_ le::.漑
頭
1驚異:g5%Antimonial l,ead Alloy -

Lead Content - 98%

78019990 1Fl:::;ピ■1鷺110MT 60.000 MT
1.200M″ I｀ within the

2. Percentage of lcad in import item may be mentioned as 66.057o.

RA concerned may takc suitablc conscqucntial action accordingly.

78

Casc No.:18/11/81-

AIノC2/2018

Party Name:JAIN METAIノ

ROIノ lノING MIIン LS
4ヽeet lゞo/1)ate:13/81-

ALC2/2018
27.02.2019

Approved

HQ Filc

:01/81/050/00634/AM19/

RIノ A Filc

:04/24/040/00202/AN119/

Iノ ic.No/Datc:0410164997

18.12.2018

Lead llattcry
Waste as per
ISRI Code
word "Rains"
Lead
content -
58"h

Decision: The Committee considered the case as per agenda and heard Shri Kamlesh Jain (Partner) and

Shri Jogendra Chouhan (Manager Commercial) during the personal hearing. 'fhe representatives of thc

firm submitted a letter dated 21 .2.2019containing necessary clarification. -[he recommendation of

reprcsentativc of MSMIr wcrc notcd. Afler due delibcration, the Commiffee decidcd to ratify thc

norfirs as under:
1.

Iteconllncndc

d Quantity

Quantity Of
import may bc

aHo、ved as

3970 MT
inclusivc of

5.450/0

wastagc

一Ｓ　　　　　　　　　‐０２０　　　　　　　　　　　　・咄

蹴
Ｆ
‐
‐
‐８５４８
‐
‐
卜

瓢
ａｃｃｏｒｄｉ

ａｓ

　

　

　

ｏｎ

29

Import Item



13/81-AI」C2/2018
arly Name:MAN INDTJSI'RIES
lNDIA)LTD.

eet No/Date:
13/81-ALC2/2018
27.02.2019

HQ Filc

:01/81/050/00716/AM19/
RI」A「 ile:03/95/040/00916/AM19/ Lic.No/Datc:0310825719

18.12.2018
Decision:l.hcCommitteeconsid.'.atn..o'.-Sperug.nd,
was sent to the applicant and concerned RA seekirg rornlletc set of application. However,
iH awahcd.Hence,the Commi■ce decided to dettrthetase.

I'hc case stands deferred.

26.02.201

thc samc i

asc No.:9/13/81-AIメC2/2018 arty Name:PHOENIX 1loH」 s
PVT.LTD.

Mcet No/Datc:13/8ト

LC2/2018
7.02.2019

HQ「 ile
:01/81/050/00717/AM19/

RIノ A Filc

:03/95/040/00965/AM19/
ic.No/1)atc:o310825796

19.12.2018
ccision:「Fhe COnllnittec cOnsidered the case as per agcnda and nOtcd that email dated

as scnt tO the applicant and cOncerned RA secking complcte set of application. 
】HOwcver,

iH awaited.Hencc,the COmmittec decided tO degrthetttU.
'hc case stands dcferred.

26.02.2011

the samc i

asc No.:lo/13/81-

IノC2/2018
P arty Name :PHOI1NIX IrOI LS ect No/1)atc:13/81-

AlノC2/2018
7.02.2019

HQ File

:01/81/050/00718/AM19/ :03/95/040/00966/AM19/
ic.No/1)atc:o310825794

19.12.2018
Dccision:The COmmittee cOnsidered thざ case as per agcnda and notcd that email dated 26.02.201
was sent to the applicant and concerned ltA secking complete set of application. IIOwever,thc same i
01111′ 】、.′ n■ ハ月  Yr^_^^ `i__ハ     ・_   ■  ・ . ●   . ^  _ill awaitcd. IIence,the COmmittee decided tO deferthe casc.

hc case stands defcrred.

ase No. : 7 I 13 /81- AI,CZ/2018 Party NameiSAHNEY
KIRKWOoD PVT.Iノ Iヽ41TIEI)

ⅣIcet No/1)atc:13/81-

IノC2/2018
7.02.2019

IQ「 ilC

:01/81/050/00715/AM19/
A File

:03/95/040/00998んヘル119/

Lic.No/Datc:0310825943

6.12.2018

I'hc casc stands dcl'errcd.

DcddO■ The COmmttee cOn」 dei
was senttO thc applicant and cOncerned RA seeking complete sct Of appHcatiOn. IIOwcver,

still awaited. IIence,thc cOmrnittee decided tO dcferthc casc.

26.02.201

the samcl

asc No. : 6 I 13 / 8l - ALC2 /20 lg Party Name:ORICON
ENTERPRISES LIⅣ IITED

eet No/Date:13/81¨

ALC2/2018
7.02.2019

Q Ifilc

:01/81/050/00714/AM19/
RIノ A File

:03/95/040/Oo973/A卜 /119/

ic.No/1)atc:o310825990

7.12.2018

30
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Decision: The Committee considered the case as per agenda and noted that email dated 26.02.201

was sent to the applicant and concerned RA seeking complete set of application. However, the same i

still awaited. Flence, the Committee decided to defer the case.

The case stands deferred.

84

Casc No.:16/11/81-

AIノC2/2018

Party Name:」AIN〕METAL
ROLLING MILLS

Mect No/Date:13/81-

ALC2/2018
27.02.2019

Approvcd

HQ File

:01/81/050/00632/AⅣl19/

RIッA Ilile

:04/24/040/00188/AⅣl19/

Lic.No/Date:0410165047

31.12.2018

Decision: The Committee considered the case as per agenda and heard Shri Kamlesh Jain (Partner) and

Shri Jogendra Chouhan (Manager Commercial) during the personal hearing. The representatives of the

[irm submitted a letter dated 21 .2.2019containing necessary clarification. As per recommcndation of

:epresentative of MSME, the Committec decided to ratify the norms as under:

ITCHS
Code

78011000

78019990

Quantity

1200.000

MT

Recommended

QualJty__ _

2000 ⅣIT

including 50/0

wastagc

Export Itcm

leaa Ingots Lead Cont*i
- 99.97%.
'l'o account for I 199.400
M]' of lead within the
Iixporl Product.
Antimonial Lead Alloy
Lead Content min- 98%
'l'o account for 58.800 MT
of lcad, & Antimony 1200

Kg. within the Export
Product.

85481010

Import Item

I-ead battery
plates covered
by ISRI code
word Rails

60.000 MT

2. Pcrcentage of lead in import itcm may be mentioncd as 66.05%o.

I(A concerned may takc suitablc consequential action aglgrdtngly

Case No.:4/13/81-ALC2/2018 Party Name:POI」 YCAB
WIRES PVT.LTD.

Meet No/Date:13/81-

ALC2/2018
27.02.2019

Deferred

HQ File

:01/81/050/00712/AⅣl19/

RIコA「 ilc

:03/95/040/00992/AⅣ119/

Lic.No/Dttc:0310826272

09.01.2019

D..tri"rJlh. Committee considered the case as per agenda and noted that email dated 26.02.2019

was sent to the applicant and concerned RA seeking complete set of application. I{owever, the same is

still awaited. Hence, the Committee decided to defer the case.

The case stands deferred.

86

Case No。 :2/13/81中 AIノ C2/2018 Palty Namc:PRIBMII〕 R
INDUSTRIAIノ
CORI)ORATION Iノ IMI′ l｀ I〕 I)

Mcct No/1)atc:13/81-

AIノC2/2018
27.02.2019

Dcferred

HQ File RIノA「 ilc Iソ ic.No/Datc:0310826254

31
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:01/81/050/00710/AM19/ :03/95/040/01o41/AM19/ .01.2019
ccisiOn:The COmmittee cOnsidered th6 casc as per agenda and notcd that email dated 26.02.201
'as sentto the appHcant and cOncerned RA sceking complete set of applicatiOn. HOwever,the same i

:1l nヽ ■7ハ :4⌒月  Υ了^_^^ _1__ハ     ・  ́   ■  .●  .   _ _  _tiH awaited.Hence,the COmmittee decided tO deκ rthetttU.

I'he case stands deferred.

〕asc No.:3/13/81… AIノ C2/2018 Parly Name:PI{llMIBR
NDUS′ I｀RIAIノ
RPORATION LIMITED

ect No/1Datc:13/81-

AIノC2/2018
7.02.2019

HQ File

:01/81/050/00711/Aレ119/
RIノA File

:03/95/040/00984/AⅣl19/
I′ ic.No/Date:0310826271

09.01.2019
Dcclslon: The COrninlttce cOnslde

was sent to the applicant and concerned RA seeking complete set of application. IIOwever,the same i
01:ll.、 .′。:+Δ tt u^_^^ `L^ハ _   ・′′   1  ・ ■ .   ● ^  ´ill awatted.Hence,the COmmi■ ee decided tO degrl薦

^[鳳

u
'hc case stands deferred.

sc No.:1/13/81-AIッ C2/2018 P arty Name : SI'tiRLIl-E
WER′ I｀RANSMISsloN
IMITED

cct No/Datc:13/81-

AIノC2/2018
7.02.2019

IIQ File

:01/81/050/00709/AM19/
RLA File

:03/95/040/0091o/AM19/
ノiC.No/1)ate:0310826264

.01.2019
Dccision:The COmmittee cOnsidered lt,caSe as per agenda and nOtcd that email dated 26.02.201

was sent to the applicant and cOncerned RA seeking complete set Of application. 
卜IOwever,the same i

clil1 9、 ′.:1ハ 月  uA偽 ハ⌒ `L^ハ ^____:メ ′   1  ・ ■ ■   . ^  .ill awa■ cd.Hence,thc cOmmittee decided tg百 [尾rlh」 t鳳:

I'hc case stands deferred.

Casc No. :5/13/81-ALC 2/2019 Party Name:PREMII〕 R
INDUS′ FRIAIソ

RPORATION Iノ IMH｀ED

Meet No/1)ate:13/81-

Iノ (〕2/2018

7.02.2019
HQ File

:01/81/050/00713/AM19/
RLA Filc

:03/95/040/Oo985/AⅣl19/
Iフ ic.No/Date:0310826327
11.01.2019

I)ecisiOn: rI｀ he cOrninittee cOnsidered the case as per agcnda

was scnt tO the applicant and c?ncerled RA sceking complete
r、 ィ:11^._.^:`^J  vΥ       l  ⌒

and nOted that email dated 26.02.201

ill awaited. Flence, the committee decided to defer the case.
set of application.lfowever, the same i

casc stands deferred.

asc NO.:130/5/81-

AIノ C2/2018
afty Name: S flrltl-lT'll
WI]R TRANSMIssloN
IVIITED

IMect No/1)ate:

13/81-AIノ C2/2018
27.02.2019

Approved

IQ Filc

:01/81/050/00338/AⅣl19/ :03/95/040/01lo8/ANl18/
ic.No/1)ate:0310821974

8.06.2018

Ei葛EEl:百五ち五百notcd writlen comments given b



PHT vide letter P-47011/3/2019-TSW datcd 18.02.2019. Aftcr deliberation,the Conllnittcc deci

ratify the fo1lowing ad― hoc norms:

Recommcndcd
Export Item

tl

Aluminium
Conductor

galvanized

steel

relnforccd

(ACSR―
240/40¨

(26AI′/3.45

/7S'Iソ2.68

Quantity of import
item may bc allowcd
with 1oZ wastagc

with accountability
clausc

hnporl quantity is

allowed with2o/o
wastage of
ungalvanizcd stccl
with accountability
clausc (aftcr
rcducing wcight of
zinc)

Allowcd up to 4%
of net weight of
steel contcnt to bc

galvanizcd with
accountability
clause

76141000

Aluminium
Conductor

galvanizcd

stcel

rclnforccd

(ACSR
ZIEBRA(54
A、 Iノ/7S′ lソ 3.1

8)

Overhcad
Conductor
Grease

otc : thc word'galvanized' may be addcd in all cxport products.

RA conccmed may takc suitablc conscqucntial action accordingly.

Import [temQuantity

550。 000

Kilolrlctcr

7601101

0

Aluminum
Ingot

IIigh

Carbon
stecl

wirc/Rod

7227909
0

7901120
0

50.000

Kilorrleter

76141000

33

ITCHS
Code
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．
Ｎ。

ITCHS
Code

2

/,inc

4
2710199
0
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17(25)/2017-IPHttV

Government oflndia

Nlinistry of Electronics&lnforrnation Technology

6′ CGO Complexes′ Lodhi road′ New Delhi-110003

Dated: - 31-01-2019

OFFICE MEMORENDUM

Subject: Application for ratification of norms of Advance License No. 1010059731 dated 23.2.20L7

issued to FCI OEN Connectors Ltd. Kerala.

Reference is invited to DGFT U.O. No. Otl81,/50/OOSlAM 18/DES-2/01 dated t3.04.2017 seeking

comments of DeitY in respect of Advance Authorization No. 101005973\ dated 23.2.2017 issued favour of

M/s. FCI OEN Connectors Ltd. Kerala.

2. ln this regards M/s. FCI OEN Connectors Ltd. Kerala vide email dated 08.10.2018 have intimated

that they are not utilizing the said Advance Authorization and have surrendered the same to the Office of
JDGFT, Kochi with the request to close the case. (Copy enclosed).

(Saurabh Ranjan)

Scientist'C'

Shrl Vinod Kumar Kashyap

FTDO
O/oo DGFT

Udyog Bhavan

New Delhi

襲
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‘
ate: 10ノ 08ノ1803:49 PM

Dm:Aitth‐KumanR@fcl.COm

Dear Siら

As we have notirnported anyitenl under Advance Authorisation No.1010059731 dt.23.02.2017′ we have
surrendered the sarne and」 DGF■ Cochin has cance‖ ed the same authorization.
Hence′ please do nOt process the Advance Authorisation No.1010059731 for Si(DN ratification。

Best Regards

Aitth

…
ヽ
~~~輸¨いtatementtClaimer

This message and any altachmenls is intended for the sole use ofthe intendod reclpient. ll may contain conlidential information. Any unauthorized use,
dissemination or modification is strictly prohibiled. lfyou are not the int€nded r€cipienL please nolit/ ths sender immediately then deleto itfrom aliyour
systems' end do not copy' use or print. lnternet cohmunicatiohs are noi secufe and it is the rcsponsibility of the recipientto make sure thst it is virus
exempl rh€ compsny/sender cannot be responsible fo. any unauthorized alieralions or modifications made to the contents. lf you require any form of
confirmalion of the contenls' please contact the company/sender The compsny/sender is not liable for any errors oromissions in ths contenl ofthis
message

,Subject: Adavance authorisations
' To: rahulverma.r@nic.in,saurabh.ranjan@meity.gov.in

Cc: anangia@meity.gov.in
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,AIN METAL RottING MILLs l;:iii?1i:;,,;fl,,0,,
To
The Chair.rlan,
Nonns Comrnittee-ll,
Udyog Bhawan"
New Delhi

SUBJECT:_ REQUENT  FOR  APPROVAL  OF  NORMS  FOR  ADVANCE
AUTHoRIZATION NO.o410163870 DTD.05.01.2018-REC.

R Sil・
1

遺:5寵尉『 1黒h:Ⅷl.篤胤llleilli::11慧よ認
『
ぷ出16官lsだ

Qtt Ю%脱

識i情灘憚‖11鼎i麟薄壕滞試ヽ1綿TttT駆躍
Si. No. Export Itern

Qty. FOB value Exportwise
imnorf ofv

CIF
Val1le

3828000

USD

REFINED LEAD INGOTS P∪ RITY
MORE THAN 99.97%
Lcad COntcnt in cxp01・ t itcnl is 1739.48
MTs.

1740

M″「 s

4315281

USD
3480 MTs

ANTIMONIAL LEAD/LEAD ALLOY
INGOT― Lead content-98%
Lead COntent in exp01・ t itenl is 426.30

MTs BJance 2%Antinlpny

435

MTs
1188904.53

USD
870 MTs 957000

USD

TOTAL 2175

MTs
5504185.53

USD
4350M″「 s 4785000

USD

Against the above quarrtity we have exported Refined leacl l4g3.gl M'fs and Antirnorrial Leacl Alloy149.10 MTs.

Irr vierl'of above )/ou al'c rcquestecl to plcarse corrsiclcr erbovc trrrcl clcoiclc thc r)or.rls irr tlrc srrbicct c.sc.

Thanking y,ou

Yours tnrly
Fo;' Jci!: 1,,!etal llcliing p,,li!!s

\------
J.s, -;--/

Authorized Signatory

Corporate Office:THE LAttTICE1 01d No.7/1,New No.20,Waddles Road,4th Flo01 K‖
pauk,Chennai 600 010, lndia

Unit l:No.200,Madhavaram High Road,Madhavararn,chennai 600 060,lndia

Unit lll P10t No.Rl&R2.Papankulam village′
 Sipcot lndl.Complex′ Gurnmidipoondil chennai 601 201′ lndia

T:+914443409494(50 Lines)F:+914442130100[:info(の
iainmetalgroup.com w:wwwiainmetalgroup.com

|
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lnl of india

lercc alld intlttstrv

〔)/● Aciditi【 )r】 aI I)11℃ ct(》 F Gellera1 0r Folocignノ I`raaC
Clclltral l′ iccllsills Arca,'A・ 山`′ins I^I).Bhavan,1、 P,Estate Ne、 vi〕cihi l)じ lhi_

110002

ルに・ら

SIIRRENDERED I.ETTER

TO,
M/s、チINI)AIr SAW「 I′IMI´ ]｀ 1]l)

霧 職 鷺 f糧感ギ斑1∬
DAL CENTRE"12

NEW DI]I′ l11,I)EI"1lll‐ 110066

lY鸞:ユ麟戦冨R批1認」∬I総亀I∬l爾lfAdvan“
Ⅷ血由釦∝Юpば letler輔 :穏

1鵬鑑器翻T:価the UNIJTII′IsED AuthorisatiOn No
stlrrendcred by yOu,has been callcencd as reqllested by you.

プι■メ
°夕ら

Placc:New Delhi

ll)ate:01`11.2018
(Rakesh Kumal・ )
Folocign Tradc Dcvelopmclll ofliccr

ADDITloNAL SHEET ATTACHED TO AuthOrisatiOn NO`0510405473
DATED:31.01.2018 FOR REDEMI)T10N(Issucd frOrll File Number i
05/23/040/00424/AM18/Datcd:29。 ()1,2018)

Issued from Filc Number o5/23/165/00376/AM19/datcd 31,01.2018

Copy↑0:
1.Commisぶ Oner custOms,(INMUNl)Mund機
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M/s Apar tndustries Ltd M No. J410a44a2g Dt 9.4.2018

The AA may be ratified as under:1' word "Relevant" may be prefixed with the description of import items.2' lmport item at sr. ruo. t ,ry o" Jro*eo wiflr-iozo *rrtage withaccountability cla use.3 
ffiJ|iffiiilHl$: 2 to r mav be artowed with 2o/o wastase with

t)
,u

Sundeejp Chauhan
(Development Officer)
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Eswari Global Metallndustttes Pvt.LtdB
A Simple Measurable Accurate Reliable Tirneliness Firm

Dated:14.01.2019

Norms Committec‐ II
The Director General of Foreign Trade
Udyog Bhawan, Moulana Azad Road,
New Delhi

Dear Sir,
Subiect : Reeardine Public Notice 64l(2015-2020) dated 27th December 2018
Ref. : RA File no.07124/040100004/AMl9 dated 09.04.2018

With reference to the above subjected public notice it lras mentioned that "Norms ratified by any
Norms Committee on or after 01.042015 in respect of any Advance Authorization obiainer
under paragraph 4.07, such norns shall be valid for the entire period of the Foreign Trade Policy
i.e. up to 3l .03.2020 or for a period of three years from the date of ratification, whichever is
Iater".

We lrave ratified tlre below advance authorization which is issued under FTP 2015-20 and the
details below:

=― ‐      ‐ ,・

・

″
'

The belo、 v nO norrlls flles are under process ill the nonns comnlittё e fbr tlle ratincation、 vhich is

おSuClunderFTP2015-20        
噸 去 」 っ ぁ 甑ユ し ρ

＼
ズ
lg卜
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θЪ   ↓L
Factory:P10t No.101‐ A&B,96&97,industrial Area,Balkampadyl Mangalore‐ 575011.,Karnataka,lndia
Tel:+91(o)8241 2407861 Fax:+91(o)824‐ 2407961
呻 .emittetalS・ COm,email:smartemi@yahoo.co.in,info@emimetals.oom

Corporate Office: Door No.1-S‐ 17-1168/11(1),“ Krishna lbwers",First Floo鳥 Lady Hill,Mangalore 1 575006.

Ph:+91(0824)2450261,241 0260 Telefax:o824-2410262
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Table l

Advance
Authorization &
Date

Import item Export item Norms Cornrnittee
minutes

Remarks

0710111004ゼ %
19.01.2017

Lead Acid
Battery (as per
ISRI Code:
Rains)
Pprcentage of
Lead content to
be 52 -55%

(→ Lcad lngo憾 99。97%
卜lin

(b)Lead a110y in the form

oflngots(Lcad Calciulll

Alloガ

(c)Lcad aHoy in the fonn
oflngots(Lcad Antimony

A1loガ

CaSC NoP AR-7
lヽeetingNo.4/81‐

Pt.II

Dated:03.10。2018

' Percentage of
Lead content in the
item of import may
be mentioned as 52-
5s%
' Import may be
allowed, as applied
inclusive of 7%
wastage.

07f011loo5 2%

19.01.2017
Casc Noo AR-8
Mceting No. 4/81‐

Pt.II

Dated:03.10。2018
0710111404そ %
12.04.2017

Casc Noo AR-9
Meeting No. 4/81‐

Pt.II

Dated:03。 10。2018
0710111858だ %
04.07.2017

Casc Noo AR-10
Mceting No. 4/81-

Pt.II

Dated:03.10.2018

ISC)9001:2008
A Unn Certried by:KSPCB and CPCB(Delhi)

CIN:U27205KA2013PTC069223

山 hein:and.
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Eswari Global Metallndustries Pvt.Ltd.
A Simple Measurable Accurate Reliable ttimeliness Firm

The export and import item of the ratified and no norrn file is same. Hence, as perthe public
notice it is not required to ratify the norms as the adhoc norms is applicable if the import and
export item is same. we request you to consider this to rvithheld the license no's 07101 13108 as

mentioned in Table 2 from ratification by taking reference of ratified license no's 07l0ll1004,
07101 I 1005, 07101114,04 & 07101 I 1858 as mentioned in Table l.

Thanking You,
Yours Faithfully

Fぷ総 l紀?冊a臨競|「1爵「 luld・

‐
DIc∝or/窮tぶ殺ittnttory
(    Authoris9d Signatory

Factory:Plot No.101‐ A&B,96&97,industrial Area,日 alkampadyl Mangalore‐ 575011.Karnataka,lndia

Tel:+91(0)824‐ 2407861 Fax:+91(0)824‐ 2407961

-。 ernimetals.corn,ema‖ : smarterni(⊃
yahoooco.in,info(Oernimetals,com

Corporate Office: Door No.1‐ S‐ 17‐ 1168/11(1),“ K‖shna ttbwers",First Floo鳥 Lady Hill,Mangalore‐ 575006.

Ph:+91(0824)2450261,2410260 Telefax:0824‐ 2410262

CERT

Table 2

Advance
Authorization &
Date .

Import item Export item Previous Norms
Committee
minutes

Remarks

0710113108そ %
12.04.2018

Lead Acid Battery
Scrap (as per ISRI
Code: Rink, Rains &
Roper)

(a) Lead Ingots '

99.97%Min
(b) Lead alloy in the
fonn of Ingots (Lead
Calcium Alloy)
(c) Lead alloy in the
form of Ingots (Lead
Antimony Alloy)

MeetittNo.4/81‐
Pt.II

Dated:03.10。2018

Percentage of
Lead content in the
item of import may
be mentioned as 52-
ss%
' Import may be
allowed, as applied
inclusive of 7o/o

wastage.

ISC)900112008
A Unn Certified by:KSPCB and CPCB(Delhi)

CIN:U27205KA2013PTC069223 R

■■lVRheiniand●
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Sub.icct:

Sir,

岬鳥響 … 螂
¨
… …

鰤
Re:Deficiency Letter in r/o AA No.5610005391 dated 01.05.2018 of口震饉ei 01/18ノ 1904:36 PM
NAT10NAL STEEL AND AGRO:NDUSTRIES LIMITED

From: Sural Tamrakarく surai」 amrakar@nsall.com>
Chandrakanth Reddyく nc2.dgft@nic in>

5610005391 ACKNOVVLEDGMENttpdf(187kB)

Kind Attn. shri chandrakanth neddy il,

Respected Sir,

Kindly refer your Deliciency Letter dated 01.01 .2o1gjgainst the subjocted Advance Authorizafion. we woutd like to inform youlHLil:,ii"l ?x.T;i1i"3,,3i,xff;lnlliu",llul*1,:[tTliiffi/;
issued by RA lndore, copy of the same will be submiited to your good office on priority dasis-.- 

-'- --'-'

丁hanks&Regards

SURA」 TAMRAKAR
NATIONAL STEEL AND AGRO INDUSTRIES LIMITED
Shree Mahadev HOuse
10/7′  souTH TuKOGAN」 ′ INDORE (MoP。 )-452001

0n01-ol-201914:54,Chandrakanth Reddy wrOte:

HQ File No:01/81/050/00403/AM19/DES―
I1/

To

M/S.NAl｀IONAL STEEL AND AGROINDUS・
「 RIES LIMITED

EmJl addrcss:subhadrtmadhu@nS面 iCOm

DLし貿…
詭 ILノ Ъ

(13キ

1を1(:1

f''- --..

\er ),I'IME BOT]ND..-'
S'TANDARD DEIIICIENCY FORMA'I'

GOVI]RNMHN'f OIT INDIA
MINIS]'RY OIT COMMi]RCE & INDUSI'RY

DI]I'AKI'M tJNl' OF COMM EITCE
DIREC]'ORATI] GENERAI, OF ITORI]IGN TRADII

DES.II SECI'ION. ROOM NO. 404, 41]I FLOOR. UDYOG iITINWAN
NIIW DIjI.FII- I l00l I WllBSI.fU: dgft.gov.in

Dated: ol.ol.2019

Ratification of norms in rcspect ol'Aclvance Authorization No.5610005391 dated 01.05.201g issued under para 4.7 olHBP, Vol. I

Mccting No. 8/81 datecl 19.12.201 g.

Please refer tO the above ment10ned advance authorization, fOnⅣ
arded by the RLA under their file No.

需 〔fl僻 鮒網 :γ i博 1lt響
∝ br面 誦cttOn Of n∝mゝ ■К

聖,Ph?S'7望 COttdttCd by N∝ ms COmm燎edL Lも КquぃにdЮ
lll薇
hⅢ高品lig″ここ祐ご」Iじ温

・
i島 c∝群i‖きTttt鷺 1挺Its::よギ‖:廿鴇1胤f麗|∬l

|ヤ、111/1wc_static/1ayOut/shcH.htinl?lang=cll&3.0.120_15121607

rt ltems:
Model number, tcchnical specificati
each export product (Appendix-33 of current I-lBp rciers). '
Detail techlical notc on manulacturi including thc relcvant Ilow sheet.
Dctail technicを ll drawings with西 i扇こ肩:j。1.plpadl expO■ prOdud,C江JOguc,ifanv3 may also bc ftlrnishcd.

ht of each l)xport Product.

lβ
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' https://mail.gov.inliwc-static/layout/shell.hrml?lang=en&3.0.1 .z.O_l5tz16o7

Re: Deficiency Letter in rlo AA No.5610005390 dated 01.05.2018 ot DHe. 01/18119 04:33 pMNATIONAL STEEL AND AGRO INDUSTRIES LIMITED
chandrakanth Reddy <nc2.dgft@nic.in> From: suraj ramrakar <suraj. -tamrakar@nsail.com>

561000s390 ACKNOWLEGEMENT FOF SURHENOERoOoI. pdt (212kEj)

Kind Attn, Shri Chandrakanth Reddy ji,

Bespected Si(

Kindly refer your Deficiencv Letter dated o1 01 2019 against the subjected Advance Authorization. we wourd like to inrorm vou:L:H:"lx; il%fli,:.J'"d,T#1,ilyjtrlxy""l,'.:ffi##ltJ:'issued by BA tndore, copy of lhe 
"rr" ,iriutirlrlf,L?r" vi'i'gl"a 

"ffice 
on priority basis.

Thanks E Begards

SURAJ TAII,IRAKAR
NATIONAI STEEI AND AGRO TNDUSTRTES LTMTTEDShree Mahadev House
70/7, sourr TUKoGANJ, TNDoRE (M.p. ) _452ool

To:

:ν

?n釧
0-2049 145a Chandmktth Reddy wdα

STANDARD DEFIC"O]EY?3f,f,f{ 
-",

GOVERNMENT OIT INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCB
DIRECTORAI'E GENERAL OF FOREIGN TRADEDES.rr SECTTON, \ggy No. 404, ;TH FLOOR, UDYOG BHAWANNEW DELHI_l l00l I WEBSITE: agh e"r.i, 

-
HQ File No:o1/81/050/00404/AM19/DES―

I1/

To

晰 i)u.牡 ∬ ∬ ょ襴 椒 ∬ 蹴

TNES HttTED

Su靱
 鼈 』響 1°

fmm画 nК叩酬 JAd↓帥∝ AuthOn測 m Nα %Юoo53"dtted“Ю■劉 8 btted undtt Pam 47 d
ンIeeting No.8/81 dated 19。 12.2018.

Sin

漁f襴ゴ互lf離轟繊覇蔵撤富種f鳥椰柵輩ms犠鳳卵
e11lqttc)L

Dated : 01.01 .2019

Export Items:

:〃mail.80V・ in/iwc_staticノ layOut/shell.h● ■1?lang=en&3.o.1.2.0

1/_3



M/s Mew Electricals Ltd., AA No. 3410044153, Dt. 17 -05.2018

The instant AA may be ratified as under'

a.l$-..}.
1.TheimportitemmayoeMas1.02Kgs/kgcontentintheexport

product with accountability clause'

,,,."&hauhan
(DeveloPment Officer)

戸iii3雨 3:戸三耳〒否1171百7豆 b19‐丁SW Dated 20.02.2019



JAIN METAL ROLLING MILLS
To
Thc chairnlall,

NOHlls Col■ lnittec_II.

UdyOg Bhawan,

New Dellli

SUBJECT:_ REQUENT  FOR
AUTHoRIZATloN

R Sil‐
,

17

Ren AA/0410164362

Dated:27‖ l Fcbrtlary 20 1 9

APPROVAL  oF  NORMs  FOR  ADVANCE
NO.041()164162 DTD。

25。 05。2018-REC.

with t'eference to personal hearing on 27.02.201g fbr Advance ar.rthorization No.0410164365dtd'25'05'20 I 8' In the said atrthorization we trao alrpri.o l'or e.rror.t oi rollo*irg iterns: -
Against tlre said autlrorization we have irnpo'ted the LEAD scRAp RAINS ancr aver.asie reacJ correrrin the irnport itettls is 53"/o' Since we har''e giverro..,r rr"o export ite, in trre expor.t cretaiis. \,ve ar.e eivingherervith the breakup of trre exporr iterns.r',r.^p*i ,ir. irrrport quantity: _

Sio No。

|

Expol・t itenl ~          ~

隠 せ鷺 馬 鵠 ;ン
°TS PUttTY

Lead COntent in exp01・ t itenl is 1 739.48
MTs.

―

Qty. FOB Value Exportrvise
irnport qty.

CIF
Valllc

37410oo
USD

Ｏ

　

ｓ
‐７４
昭

419o197

USD
3480 MTs

935250
USD

4676250

USD

rAI\ I IIVI\-'I\IAL LI:,AD/LEAD ALLOY
INCOT - Lead conrent - gg%
Lead Content in export item is 426.30
MTs Balance 2%o Antimorrv

435

MTs
1188904
USD

870MTs   l

|

4350 MTs  l2175

MTs
5379101

∪SD

fffi5tJi-tr.to"" 
qrrantity rve have exported t{efinecl leacl t63 l.3B M'fs ancl Antirnonial Leacl AiloY

Itt vierv ol'aboVc )'ou arc rcqrtcstcd to pletrse consicter above arrcl decicle the nor.rrs ia the sLrb.ject ciise.

Thanliine you
Yours trulv
Foi .l::in ir,,leta! lRci!ing lI ijf.

<.\ 4.€ -=;-

- 
)-? ' s'"</--

o:/' Authorizecl Signator.y

CorpOrate Office:THE LA丁 丁ICE,01d No.7/1,New No.20,Waddles Road,4th FlooL Kilpauk,chennai 600 010, lndia

Un餞 |:No.200,Madhavaram High Road,Madhavaram′
Chennai 600 060,lndia

Unit ll:P10t No.Rl&R2.Papankulam v‖
lage′  sipcOt lndl.⊂ Omplex′ Gurnmidipoondi,chennai 601 201,lndia

Ti+914443409494(50日 nes)F:+914442130100E:info(Diainmetalgroup.cOm w:www.jainmetalgroup.cOm
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Government of lndia
Ministry of Steel

Technical Division

Subject: Ratification of lnput- Output norm in respect of Advance
Authorization No 0310821485 dated 06.06.2018 of M/s R.L.Steels & Energy
Limited, Aurangabad.

DGFT may refer to their UO No 0118115013221AM-19/DES-2 t124 dated
21 .12.2018 whereby DGFT has fonruarded the application of above mentioned
advance authorization of M/s R.L.Steels & Energy Limited, Aurangabad for the
comments/views of the Ministry of Steel.

ln the above connection, it is informed that DGFT has indicated 2 items of
import i.e Non Alloy Steel melting scrap and Graphite electrode in DES 4.7 Agenda
format. However, in the DES imports item !ist, the items of import are Non Alloy Steel
melting scrap, Graphite electrode and Silico Manganese/Manganese metal. ln view
this DGFT has requested to clarify whether the applicant has requested two items or
three items of import.

ln addition, the applicant may be
composition of the item of export and also
Manganese/Manganese metal to be imported
the quantity of non alloy steel melting scrap.

requested to furnish the chemical
the chemical composition of Silico

by the applicant for the calculation of

(S.K.Bhatnagar)
Deputy!ndustrial Adviser

Shri C.Reddy,Asstt DGF丁 ,DGF丁,Udyog Bhawan,New Delhi.
Ministry of Steel U.0.No.2(14)/2018…丁D dated 07.02.2019

オ

ン

り
.2クリQ 7
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M/s Tag corporation M No.04 10164441 Dtzs.6.2o1g
Firm may be requested to provide following information:

1. Details of ety mentioned as ',Set,,

? D_rawing.rnd net weight of each export item3. Material balancing detaits for each export item4. justification for wastage

(Development ofFiceり
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Department for promotion of industry and lnternal Trade (TS Section\

M/s Sterlite Power Transmission Ltd. AA 0310821925 dated. 26.06.2018

The instant AA may be ratified as under:
"Quantity of import item at Sr. No. 1 may be allowed with 1% wastage in the

export items at Sl. No. 1 and 2 with accountability clause." A
tt/
Xi

srnodJb/rr,an
(DeveloPment Officer)

FttDO′ Shri Chandrakant Reddv′ Assistant DGF丁

Fille No.P‐ 47011/387/2018‐ TSW Dated 18。 02.2019
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t

Sundeep Chauhan
(Development Officer)

FTDO′ Shri Chandrakant Reddv,Assistant DGF丁

Fi‖ e No.P‐47011/388/2018‐丁SW Dated 18。02.2019

M/s Stertite Power Transmission Ltd. AA 0310822285 dated. 13.07.2018

The instant AA may be ratified as under:

1. euantity of import item at Sr. No. 1 may be allowed with 4o/o wastage with

accountability clause.

2. Quantity of imPort item at Sr.

accou ntabi litY clause.

No. 2 may be allowed with 2o/o wastage with

3. Quantity of import item at Sr.No.3 may be allowed

content with accountability clause.

4. lmport item at Sr. No. 4 may be deleted.

upto 4o/o of weight of Steel
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Dated : 14.01.2019
Norms Committee -II
The Director General of Foreign Trade
Udyog Bhawan, Moulan a Azad Road,
New Delhi

翌ぷ ,1ふ ||ギ

l               r・ :ん  ´                             ,   、        '

t\,{l .tel f \

Dear Sir,
ubiect : Rttarding Public Notice 64/f201

Ref. : RA File no. 07124/040/001 00/AM19 dated t3.07 .Z}tB

With reference to the above subjected public notice it has mentioned that "Norms ratified by any
Norms Committee on or after 01.04.2015 in respect of any Advance Authorization obtainer
under patagiaph 4.07, such norrns shall be valid foi ttre entire period of the Foreign Trade Policy
i-e. up to 3l .03.2020 or for a period of three years from the date of ratification, whichever is
latef'.

we have ratified the below advance authorization rvhich
details below:
c
Table I
Advance
Authorization &
Date

Import item Export item Norrns Committee
minutes

Remarks

07101110042%
19.01.2017

Lcad Acid

Battery(as per

ISRI COde:

Rains)

Percentage Of

Lcad cOntent tO

be 52‐55%

(→ Lcad lngots 99.97%´

4ヽin

(b)Lcad dloy in the fonll
oflngOts(Lead Calciumi

Allo"

(c)Lead Jloy in the fom
oflngOts cLcad Anti● ony
A1loy)

Case Noo AR-7
Mceting No. 4/81‐

PtoII

Dated1 03.10.2018
0710111005ゼ%
19Ю l.2017

Case No.AR-8
Mceting No. 4/81‐

RoII

Dated:03.10。2018
07101114042貶

12.04.2017
Case No.AR-9
卜〔eetil〕 g No。  4/81‐

Pt.II

Dated:03.10。2018
0710111858そ%
04.07.2017

Casc No.AR-10
Meeting No。 4/81‐

Pt.II

Dated:03.10.2018

isissued under FTP 2015-20 and the

norms committee for the ratification u,hich isThe below no n0111ls flles are under process in the

issued under FTP 2015-20       _絆

ぃ1(ン (Omネο⊆り色り碁為ぶ脚ごく平携ルユ′

〇%れnilFactory:P10t No.101-A&B,96&97,lndustrial Area,Balkampady Mangalore‐ 575011.ト
Tel: +91(0)824 - 2407861 Fax : +91 (O)gZ4- 240Z961
www.emimetals.com, email : smartemi @ yahoo.co.in, info @ emimetals.com
Corporate Office : Door No. 1-S-1 7-1168t11(1), "Krishna Towers", First Floor, Lady Hill, Mangalore - 575006.
Ph: +91 (0824) 2450261,2410260 Tetefax :0824 - 2410262 毒

RECYCLiNG

ri Global Metallndustries Pvt.LtdJ
Simple Measurable Accurate Reliable Timeliness Firm

ISC)9ool:2008
A Unn CerJtted by:KSPCB and CPcB(Delhり

CIN:U27205KA2013PTC069223

、 ⌒
・

″`・＼
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だsWari Global Metallndustttes PvtB Ltd. CERTA S i m ple M eas u rabre'Acc u rate R e r iabr e Ti m e r i nerrH'

The export and import item of the ratified and no norm file is same. Hence, as per the publicnotice it is not required to ratify the norms as the adhoc norrns is applicable if the import andexport item is same. we request you to consider this to rvithheld the license no,s A7rc1IjJ629 asmentioned in Table 2 from ratilcation by taking reference of ratified Iicepse no,s 07101 11004,
07101 11005, 0710111404 & 07l0il tg5g as mentioned in Table I.

Thanking You,
Yours Faithfully
For Eswari Global Metal Ind. pvt. Ltd.
For Iswari Global Wtel lndustriesrpvt. Ltd., \Al
Director I Authdiized *gnatory

Authorised Signatqry

審 讐 i駆獅 L鳩勉 韓 顧 i∫
7,hdu載百J AЮa Bゴ kampadtt MangJOЮ _575“ t Kamaaka hda
11(0)824-2407961

www.emimetals.com,email:smartemi@yah00.cO.in,info@emimetalξ
ocOm

Corporate Office: Door No.1‐ S… 17,116o/11(1),“ Krishna lbwers",First Flooら Lady Hill,Mangalore-575006.
Ph:+91(o824)2450261,2410260 Telefax:o824‐ 2410262

Table 2

Advance
Authorization &
Date

Import item Export item Previous Norms
Committee
minutes

Remarks

@
Lead content in the
item of import may
be mentioned as 52-
s5%
' Import may be
allowed, as applied
inclusive of 7o/o

wastage.

0710113629ゼ財
25.07.2018

′

て

Lead Acid Battery
Scrap (as per ISRI
Code: Rinlq Rains &
Roper)

(a) Lead Ingots
99.97%Min
(b) Lead alloy in the
form of Ingots (Lead
Calcium Alloy)
(c) Lead alloy in rhe
form of Ingots (Lead
Antimony AIIoy)

lヽeeting No. 4/81‐

Pt.Ⅱ

Datcd:03.10.2018

LEAD

RECYCLING
IS0 9ool:2008
A Unn Cer‖ CIN:U27205KA2013PTC069223
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Eswari Global Metalindustttes Pvt.Ltdi
A Simple Measurable Accurate Reliable Timeliness Firm

Norms Committee -II
The Director General of Foreign Trade
Udyog Bhawan, Moulana Azad Road,
New Dclhi

Dear Sir,

2015‐2ubieCt:Regarding Public N 27th December
Rel:RA File no.07/24/040/00103/AM19 dated 19.07.2018

With reference to the above subjected public notice it has mentioned that "Noril, ratified by any
Norms Commiffee on or after 01.04.2015 in respect of any Advance Authorization obiainer
under paragraph 4.07, such norms shall be valid for the entire period of the Foreign Trade Policy
i-e. up to 31.03.2020 or for a period of three years from the clate of ratification, whichever is
later".

We have ratified the below advance authorization which is issued under FTP 2015-20 and the
details below:
c
Table I

The below no norms files are under process in the norms committee for the ratification which is
issued under FTP 2015-20

Factory:P10t No.101‐ A&B,96&97,lndustrial Area,BaikampadyI Mangalore‐ 575011.Karnataka,!ndia
Tel:+91(o)824-2407861 Fax:+91(o)824‐ 2407961

…
emimetals.com,email:smartemi@yahoo.。 ooin,info@emimetals.com

Corporate Office: Doo「 No。 1‐S‐17,1168/11(1),“ K面shna lbwers",First Floo鴫 Lady H‖ l,Mangalore‐ 575006.
Ph:+91(0824)2450261,2410260 Telefax:o824‐ 2410262

Advance
Authorization &
Date

Import item Export item Norms Committee
minutes

Rernarks

0710111004セ %
19.01.2017

Lead Acid
Battery (as per
ISRI Code:
Rains)
Percentage of
Lead content to
be 52 -55%

(a)Lcad hgots 99。 97%・

Min

(b)L,adづ 10y in th9 fOrm
ofhgots cLead Calcium

A1lo"

(c)Lead alloy in the follll

ofhgOts(Lead Antimony
Alloガ

Casc Noo AR_7
Meeting No。 4/81-

Pt.Ⅱ

Dated:03.10.2018
0710111005ゼ%
19.01.2017

Case No.AR-8
Mceting No. 4/81-
Pt.II

Dated:03.10.2018
07101114042%
12.04。 2017

Case Noo AR-9
Meeting No. 4/81-

Pt.II

Dated:03.10。2018
0710111858そ%
04.07.2017

Casc No.AR-10
Meeting No. 4/81‐

Pt.Π

Dated:03.10。2018

lS0 9001:2008     _
A Unit Certified by:KSPCB and CPCB

CiN:U27205KA2013PttC069223 R

多

π戸巧琵》11
鎮
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Eswari Global Metallndust画 es Pvt.Ltd.
A Simple Measurable'Accurate Reliable Timeliness Firm

The export and import item of the ratified and no norm file is same. Hence, as per the public
notice it is not required to ratiff the norms as the adhoc norms is applicable if the import and

export item is same. we request you to consider this to rvithheld the license no's 0710113632 as

mentioned in Table 2 fiom ratification by taking reference of ratified license no's 07101 11004,

07101 11005, 0710111404 &,0710111858 as mentioned in Table l.

Thanking You,
Yours Faithfully
For Eswari Giobal Metal Ind. P\rt. Ltd.

For [swari Global l,tt(rffit. Ltd.

Director I Auths{tzed Si{natory

Authorised SignatorY

Factory : plot No. 101-A & B, 96 & 97, lndustrial Area, Baikampady, Mangalore - 575 011. Karnataka, lndia

ffi:I?fff ,:::f:i;":,1J:i:?:t;*::!Jlllninr.oemime,a,scom
Corporate Office : Door No. 1-S-1 7-1168111(1), "Krishna Towers", First Floor, Lady Hill, Mangalore - 575006. 脚鼈

Table 2

Advance
Authorization &
Date

Import item Export item Previous Norms
Committee
minutes

Remarks

0710113632ゼ %
25.07.2018

｀
×
′

Lead Acid Battery
Scrap (as per ISRI
Code: Rink, Rains &
Roper)

(a) Lead Ingots
99.97% MiL
(b) Lead alloy in the
form of Ingots (Lcad
Calcium Alloy)
(c) Lead alloy in the
form of Ingots (Lead
Antimony Alloy)

Meeting No。  4/81‐

Pt.II

Dated:03.10。 2018

Percentage of
Lead content in the
item of import may
be mentioned as 52-
55%
' Import may be

allowed, as applied
inclusive of 7o/o

wastage.

Ph:+91(0824)2450261,・ 241 0260 Telefax:0824‐ 2410262

TUVRhdnhnd●

CIN:U27205KA2013PttC06922LEECYCI_lNC



Department for promotion of industry and lnternal Trade (TS Section)

M/s Metal care Alloy (P) Ltd. AA No.031 01229so DT. 09.08.2018

Firm may be requested to provide following information:

1. "Production of export item involves metallurgical operation.
2. DIPP is not concerned."

(SeemaBZtt」ιζ:アタ
Assistant section officer

FttDO,Sh百 Chandrakant Reddvl Assistant DGF丁
Fille No.P-47011/437/2018-丁 SW Dated 26.02.2019
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主̀swatt Global Metallndustttes Pvt.Ltd.
A Simple Measurable Accurate Reliable Timeliness Firm

Dated : 14.01..2019
Norms Committee -II
The Director General of Foreign Trade
Udyog Bhawan, Moulana Azad Road,
New Delhi

221cュ__

Dear Sir, \ ,''t
Subiect : Reeardine Public Notice 64l(2015-2020) dated 2>I.D.pcqmber 2018
R"fJtA Fil. r o. Ol l

With reference to the above subjected public notice it has mentioned that 'Trlorms ratified by any
Norms Committee on or after 01.04.2015 in respect of any Advance Authorization obtainer
under paragraph 4.07, such norTns shall be valid for the entire period of the Foreign Trade Policy
i.e. up to 3l .03.2020 or for a period of three years .from the date of ratification, whichever is
later".

We have ratified the below advance authorization which is issued under FTP 201r20and the
details below:

The below no norms files arc under process in the norns committee for the ratification which is
issued under FTP 2015-20

Factory:Plot No.101‐ A&B,96&97,lndustrial Area,BaikampadyI Mangalore‐ 575011.Karnataka,lndia
Tel:+91(0)824‐ 2407861 Fax:+91(o)824‐ 2407961

岬 .emimetals.com,email:smartemi@yahoo.co.in,info@emimetals.com

Corporate Office: Door No。 1-S-17‐ 1168/11(1),``Krishna Towers",First Flool Lady Hill,Mangalore‐ 575006.

Ph:+91(0824)2450261,241 0260 Telefax:0824‐ 2410262

O ?,*srrd* 4" .rlk-0,r) v/E.'

Table l

Advance
Authorization &
Date

Import item Export item Norms Committee
minutes

Remarks

0710111004ゼ %
19.01.2017

Lead Acid
Battery (as per
ISRI Code:
Rains)
Percentage of
Lead content to
be 52 -55%

(→ Lcad 11lgots 99.97%

Min

(b)Lcad a1loy in thc fo叩
oflngots(Lcad Calcium
A1loガ

(c)Lcad aHoy illthe fom
oflngots(Lead Antimony

Allo"

Case No.AR-7
Mceting No。 4/81-
Pt.II

Dated:03.10.2018

' Percentage of
Lead content in the
item of import may
be mentionedas 52-

0710111005ゼ %
19。 01。2017

Case No.AR-8
Mceting No. 4/81‐

Pt.II

Dated:03.10。 2018

55%
' Import may be
allowed, as applied
inclusive of 7o/o

wastage.0710111404そ %
12.04.2017

Casc No.AR-9
Meeting No. 4/81‐

Pt.II

Dated:03.10.2018

07101118582%
04.07.2017

Case Noo AR-10
Meeting No. 4/81‐

Pt.II

Dated:03.10.2018

LEAD

RECYCLiNGIS0 9001:2008
A Unit CerJled by:KSPCB and CPCB(Delhi)

CIN:U27205KA2013PttC069223

TtlVRh● inland●

CERTI

f

Mキ.13
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Eswari Global Metallndustres Pvta Lid.
A simple Measurable Accurate Reliable Timeliness Firm

i  ttas
舗器寵縄謂::d HCense n♂

s o710H lo04,

Thanking You,

Yours Faithfully

Factory : Plot No. 101-A & B, 96 & 97, lndustrial Area, Baikampady, Mangalore - 575 01 1 . Karnataka, lndia
Tel: +91 (0)824 - 2407861 Fax : +91 (0)824 - 2407961
www.emimetals.com, email : smartemi @ yahoo.co.in, info @ emimetals.com
Corporate Office : Door No. 1-S-1 7-1168111(1), "Krishna Towers", First Floor, Lady Hill, Mangalore - 575006.
Ph: +91(0824) 2450261,2410260 Tetefax: OB24 - 2410262

Ｄ

　

　

，

■

臓″『，い一一

CERTI

Table 2

Advance
Auth6五 :ぬti6n&
Date

Import item Export item Previous Norms
Committee
minutes

Remarks

0710113706ゼ %
10.08.2018

Lcad 49id pattery

Scrap(as per ISRI

COde:Rink,Rairls&
Rope⇒

| (a) Lead Ingots
I gg.glyouin

| 6; rcaO ailoy in the

I fo.- of Ingots (Lead

I Calcium AIIoy)
(c) Lead alloy in the
form of Ingots (Lead
Antimony AIIoy)

Meeting No. 4/81‐

Pt.II

Dated:03.10。2018

Percentage of
Lead content in the
item of import may
be mentioned as 52-
5s%
' Import may be j

allowed, as applied 
I

inclusive of 7Yo Iwastage. 
I

CIN:U27205KA2013PttC069223iSC)9001:2008
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Department for promotion of industry and lnternal Trade (TS Section)

M/s Seikodeknki lndia Pvt. Ltd., AA No. 0410164593, Dt. 13.08.2018

The firm may be requested to provide following information:
1. Drawings and net weight of export item.
2. Material balancing details.
3. Justification for import of items.
4. Justification for wastage claimed.

FttDOi ShH Chandrakant Reddv,Assistant DGF丁
Fille No.P-47011/438/2018-丁 SW Dated 20.02.2019

ハＷ卜脚̈
¨
ｕ

ｅ

Ｓ

ｅｖＤ

hauhan
Officer)
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/Eswatt Global Metallndustttes Pvt,Ltd.
A Simple Measurable Accurate Reliable Timeliness Firm

Dated : 14.01.2019
Norms Committee -II
The Director General of Foreign Trade
Udyog Bhawan, Moulana Azad Road,
New Delhi

Dear Sir,
Subiect: blic Noti 15-2020)dated 27th Dece
Rel:RA File no.07/24/040/00353/AM18 dated 15.03.2018

With reference to the above subjected public notice it has mentioned that "Norms ratified by any
Norms Committee on or after 01.04.2015 in respect of any Advance Authorization obtainer
under paragraph 4.07, such norrns shall be valid for the entire period of the Foreign Trade Policy
i.e. up to 31.03.2020 or for a period of three years from the date of ratification, rvhichever is
later".

Wc have ratined the below advance authorization which

details below:

C

Tabic l

isissued under FTI)2015‐ 20 and the

Advance
Authorizationぞ%
Date

Import item Export item Norms Committee
minutes

Remarks

0710111004之貶

19.01.2017
| (a) Lead Ingots 99.97%
I tvtin

| 6; rcua alloy in the form
I of Ingots (Lead Calcium

I auov)
| 1c; I-eaa dloy in the form

I of Ingots (Lead Antimony

I attoy;

Casc No.AR-7
Mceting No. 4/81‐

Pt.II

Dated:03.10.2018
071QI H005&
19.01.2017

Casc No.AR-8
Meeting No. 4/81-
Pt.II

Dated:03.10.2018
0710111404ゼ %
12.04.2017

Case No.AR-9
Meeting No. 4/81-

Pt.lI

Dated:03.10.2018
0710111858そ %
04.07.2017

Case Noo AR-10
Mceting No. 4/81‐

Pt.II

Dated:03.10。2018

The below no norms files are under process in the norrns committee for the ratification which is
issued under FTP 2015‐20 _4*,r*l- @qq)* +.,i DLl"-: r{, +.1^L

idyRIo11lt立tiaFactory:Plot No.101‐ A&B,96&97,lndustrial Area,Balkam

Tel:+91(0)824‐ 2407861 Fax:+91(0)824… 2407961

呻 .emimetais.com,email:smartemi@yahoooco.in,info@emimetals.com : 1   ,

CorpOrate ofrice: Door No.1‐ S‐ 17‐ 1168/11(1),“ Krishna ttbwers",First Floo鴫 Lady Hill,Mangalore‐ 575006。

Phi+91(0824)2450261,2410260 Telefax:0824‐ 2410262

ISC)9001:2008
A Unn Cerutted by:KSPCB and CPCB(Delhi)

CIN:U27205KA2013PTC069223 RECYCL:NG

ｂ
●

／

〆



Eswari Global Metallndustttes Pvt.Ltd.
A Simple Measurable Accurate Reliable Timeliness Firm

Table 2

The export and import item of the ratified and no norm file is same. Hence, as per the public

notice it is not required to ratify the norms as the adhoc norms is applicable if the import and

export item is same. we request you to consider this to withheld the license no's 0710113718 as

mentioned in Table2 fromratification by taking reference of ratified license no's 07101I1004,

07101I1005,0710111404 e.07l0l I1858 as mentioned in Table^l

Thanking YoU,

Yours Faithfully
For Eswari Global Metal Ind. Pvt. Ltd.

Fcr [swari Glo^baip|1,frstries Pvt. Lrd.

Director I AutKorized'Signatory

Aulhorised Signatory

Factory:Plot No.101‐ A&B,96&97,industrial Area,Balkampady・ Mangalore‐ 575011.Karnataka,india

Tel:+91(0)824‐ 2407861 Fax:+91(0)824‐ 2407961

www.emimetall.com,email:smartemi@yahoo.co.in,info@emimetals.com

Corporate Office:Door・ No.1‐ S‐ 17‐ 1168/11(1),“ Krishna Towers",First FlooL Lady Hill,Mangalore‐ 575006.

Ph:+91(0824)2450261,2410260 Telefax:0824‐ 2410262                                
‐

CERT

Impёrt item Export item Previous Norms
Committee
minutes

Remarks

0710113718`%
14.08.2018

Lead Acid Battery
Scrap (as per ISRI
Code: Rink, Rains &
Roper)

(a) Lead Ingots
99.97o/oMin
(b) Lead alloy in the
fornr of Ingots (Lead
Calcium Alloy)
(c) Lead alloy in the
form of Ingots (Lead
Antimony AIIoy)

Meeting No. 4/81‐

Pt.II

Dated:03。 10.2018

Percentage of
Lead content in the
item of import may
be mentioned as 52-
55o/o

' Import may be

allowed, as applied
inclusive of 7Yo

rvastage.

IS0 9001:2008
A Unn Cerutted by:KSPCB and CPCB(pelhi)

CIN:U27205KA2013PTC069223

“
一
二
ヽ

．
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p4zl,l
M/s Seikodeknki lndia Pvt. Ltd., AA No. 0410164594, Dt. 14.0g.201gThe firm may be requested to provide following inrormation:

1. Drawings and net weight of export item.2. Material balancing details.
3. Justification for import of items.
4. Justification for wastage claimed.

r)

v,
Sundeeb Chauhan

(Development Officer)

ri nd
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JAIN METAL ROLLING MILLS
To
Thc Chailヽ inan,

N01・nls C01■ lnittec_II,

Udyog Bhawan,

New Delhi

SUBJECT:_ REQUENT  FOR
AUTHoRIZAT10N

R Sil・
,

IteR AA/0410164598

Datedi 271h Febl・ Llary 20 1 9

APPROVAL  OF  NORMS  FOR  ADVANCE
NO.0410164598 DTD.20。

()8。2018-REC.

∬〕0出尉『 l黒h:W慶l認胤fleil:1::1ム慧設牌『 ぷ電器I:1露 sだ
Qtt Ю%“%

艇1榊i淵晰:濾.洋il静聯il野薄榊静:溜:柵亡T碁胤

マ

`●3り

Agaillst thc abOvc quantity、 vc llavc cxpol・ led Reined lead
320.60 Ml｀ s.

1442.53 M″「 s and Antin10nial Lead A‖ ov

In view of'abovc )'oLl al'c t'ccllrcstecl to plcase consicler abovc ancl clccicis'the rior.rrs i, Lhc sr,rb.icct c.sc.

Thanl<ing you
Yours trLrlv
Fo;' .lain h,icta! ILoliing l',Iilis

Q鮮
蝸Iミ淋即椰覇拗榊鮎WIwI山

T:+914443409494(50日 nes)F:+9144421:ゴ 0100E:info(の iainmetalgroup cOm Wi www iainmetalgroup cOm

Si.No。 Export ltenr
Qty. FOB va:uc

4190197

∪SD

Expol・ tw ise I CIF

卜鞘鵠び
USl)

935250
USD

‐―
―
ヨ
０１
‐‐

一
２ ５一

４６７６

ＵＳＤ

I REFINED LEAD INGOTS PuRITY~
MORE THAN 99,97%
Lcad COntcnt in expO!‐ t itenl is 1739.48
MTs.

1740

Ml｀ s

3480M 「́ s

ANTIMoNIAL LEAD/1」 EAD AIッLOY
INGOT_Lcad cOntent-98%
Lcad COntent in expOrt itenl ls 426.D0

興Ony

435

MTs
1188904
USD

5379101
∪SD

870 MTs

4350 MTsTOTAL 2175

MTs

Authorized Signator.y
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JAIN METAL ROLLING M:LLS
To
The ChaiIIIlan,

Norms Committec‐ H,

udyё g Bha"ant

New Delhi

SUBt,ECT: _   REQUENT FOR APPROVAL OF NORMIS FOR ADVANCE
AUTHORIZATION NO.0410164837 DTD.31.10.2018-REG。

REIF:        Personal Hearing on 27.02.2019.

R Sir,

With reference to perSOnal hearing on 27.02.2019 for Advancc authorization No.0410164837

dtd.31.10.2018.In the said authorization we had applied for expOrt of fb‖ Owing items:‐

The export item has copper content 99o/o andgrades of the export item are Barelyl Berry/Brich/ Cobra/
Clove/ Cocoa which does not have any different in terms of copper content in the lxport items.

Further in the import item rve have mentioned Copper wire scrap a.s per ISRI code D^rid
Min Cu - 40% which means the AVERAGE .opf.r content in import irem is 40%.

In view of above you are requested to please consider the above data and approve the norms in the
said authorization.

Thanking you
Yours truly
For Jain Metal Rolting Mills

⊂orporate Office:THE LAttTI⊂ E101d No.7/1,New No.20`Waddles Road′ 4th Flool K‖ pauk,Chenna1 600 010, lndia

Unit l:No.200,Madhavaram High Road,Madhavaram′ Chenna1 600 060,lndia

Unit ll:Plot No.Rl&R2.Papankula繭 Village, Sipcot lndl.Complex,Gumnlidipoondi,Chennai 601 20i′ lndia

■+914443409494(50 Lines)F:+914442130100[:info(Diainmetalgroup.com W:wwwiainmetalgroup(om

¬Ъ

一

METAL GROuP

Ren AA/0410164837
Dated:27‖ February 2019

Ｓ‐
．
Ｎ。

HS Code Name of Export Product(s) / Services for
which Registration is yequired

ITC HS
Code
Number(s)

Qty of Import
Items

l

74040012
6lll- Coper scrap covered by ISRI code words
Barely/ Berry/Brich/ Cobra/ Clove/ Cocoa
Copper Content <99oh

74040012 38000.000 Kg,

Authorized Signatory
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JAIN METAL ROLLING M:LLS
Rel AA/0410164836
Dated:27th Februarv 2019

, f..Y,_ *

^?-?'1
METAL GROUP

To
The Chaillllan,

Norms Committec‐H,
udフbgBttawhni~
New Delhi

SUBJECT: - REQUENT FoR APPRoVAL oF NORMS FoR ADVANCE
AUTHORIZATION NO.O4IOl 64836 DTD.31.1O.2OI8 _ REG.REF: Personal Hearing on 27.02.2019.

R Sir.

with reference to personal hearing on 27.02.2019 for Advance authorization No.04 10164g36dtd'31 '10.2018. In the said authorization *. had applied for exporr of following items: -

⊂orporate Omce:丁 HE LA丁■C[,0周 No.7ノ 1,New No.20,WaddLs Road′ 4th Fら ol mpauk,chenna1 600 010,lndね
Un蔵 |:No.200,Madhavaram High Road,Madhavaram,Chenna1 6Qo 060,lndia

Unた ‖:P10t No.Rl&R2.Papankulam village′ Sipcot lndl.Complex,Gummidipoondi,chennai 601 20i′ lndia
T:+914443409494(50 Lines)F:+914442130100[:info@iainmetalgrOup.(Om Wiwww.lainmetalgrOup.(Om

Ｓ‐
。
Ｎ。

HS Code Name of Export Product(s) / Se.r,i.-, f*
which Registration is required

ITC HS
Code
Number(s)

Qty Oflmport
ltems

38000.oOo Kg.
1

74040012 :胸ジ
=鶏
′露:縦:殷l棚認ソ

∝ふ
Copper Contentく 99%

74040012

The export item has copper content 99%o and grades of the export item are Barelyl Berry/Brich/ cobra/Clove/cocoa which does not have any differen-t in terms of copper content in the export items.

fythgr in the import item we have mentioned copper wire scrap as per ISRI code DruidMin cu '40% which means the AVERAGE .opp., content in import item is 40%.

In view of above you are requested to please consider the above data and approve the norms in thesaid authorization.

Thanking you
Yours truly
For Jain Metal Rolling Miils

Authorized Signatory
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Rc∫iAA/041()164887
1)ated:271h Fcbl・

tlal・)2019

hpЩ 、w伽」yふ [11蕊ご 高‖淵 器 ∬ ‖ 1阜IPIII‖ 欲p蝋 面縫 i

♀だ屁1.&加価鴨'

quantity is as undcr.: _

rrnpor.I itcrn details tlrc clLrantitr ol'

_型翌塑性」
116647/1

型 9咀
tl:u .,iii;i.i.t3e oi'

SI.NO.
I↑■ン′ヽ
:′
ヽ

NO.
)i. I lnlporl
NO.

|

Qty.
(り ()M  ~~

K.(}~~~~~

K。 (〕

~~~~

I

19()6533

り3467

.u'tlrc'i, trrc' irrrn.r.t ite,.r *,e rra'c ,re,tio,ec, trrc I_ead (-r.ntenr1'76rr)9'o the tor.i Ic'ad co,rerrr'i, ir.,.l'.]*port ir.cr.r.r .,,r.,., 62.gr%,.
Irr vicrv ol' aboyc
auth.r'izatio,r.-" " -\'tlti t''" r'cclLtcsted to plea.sc c:.r.sicrcr.thc urr.r,c crirt, u,d
'l'hanking 

vou
Your.s tr.ul1,
For Jain IVIetal Rollirrg I\{ills

ilppl'o\/c tlrc nrlr.nr.s in thc .saicl

JAIN METAL ROLLING MILLS
'l'o
'l'hc (lhair.rnan.

Nornrs Conrnt ittce_ I l.
Uc1;,rxi Bharvarr^
Nc:u,Delhi

::l:'""' t8!ytii,:?[,fr:iffi]fi; _o,lu[3o",, r o* .\D'AN.EREF-: persorr:rl l{ear.ing ou 27.02.2019.
It Sir'.

灘 t出 罵 j:t席Ⅷ l∬ ::li』 l:子1蠍:11,蹴
拠 帽 w:百

厠 m NQtt Ю

“

僻 dd“JLtt h

馳。IH疏
|‖よ隣肝
〕
:|ぶ||∬

‖|‖勲:.陥鵠K

臓″躍1器 I:柵l輛1

I 7801 1000

780 rDte0 -

‖‖|:|:キ 111lliサlltteHCで ,日・or quantly OFi

AtlTHORIzATloN

177499761

87o1839

A uthorized S i_qna tor.i,

C∝p∝deottc Ⅲ賦m∈′αdNiぷ
::為鵠〔LIi鍵hal鳳比

日°∝翻
“
飲′Chm面 600“ o,hda

lenna1 600 o60,lndia
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r\urnber(s) ;lterns

I

i

i
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7801噺
可
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JAllN MttTAL ROLL:ING MILLS

author.ization.

Itcl: AA()4t()t65o17
t)ated: 27r,, Fcbrua ry, 201(.)

'l'he 
Chairman.

Nonns Conrrnitrec_ll.
uoyog Bhawan.
Nerv Delhi

SUBJECT: _ t

REF: X;]|1ru:.o.{l;$irm-oF^roRrus FoR AD'AN.E

R Sir.

With r.elbr.elrce to n
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M/s Sterlite power Transmission Ltd. AA 0310821974 dated. 28.06'2018

The instant AA may be ratified as under'

1. euantity of import item at Sr. No. 1 may be allowed with 4% wastage with

accountabilitY clause.

2. euantity of import item at Sr. No. 2 may be allowed with 2o/o w"stage with

accountabilitY clause.

3. euantity of import item at Sr.No.3 may be allowed upto 4% of weight of Steel

content with accountability clause.

4. lmport item at Sr. No. 4 may be deleted.

{Development Officer)

FTD〔),Shri Chandrakant Reddv′ Assistant DGF丁

Fi‖ e No.P‐47011/3/2019-丁SW Dated 18。02.2019
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